Tripura Minor Mineral Concessions
Rules, 2014.






. ; i ' " Registered No. N. E. 930. y
TRIPURA GAZETTE

Publlshed b y Auﬂwnty

EXTRAORDINARY ISSUE
Agartala, Monday, September 22, 2014 A.D., Bhadra 31, 1936 S.E.

PART-I-- Orders and Notifications by the Govprpmant of Trlpura.
BHEN " The High Court, Government Treasury etc

r‘f&. 390

GOVERNMENT OF TR.IPURA
FO STDEPARTMENT

=it

No.F.7(1)/FOR/FP-2013/29,660 0wl e Dated 12/09/2014 .
1
o s MINOR JESSTONS RULE 2014

NOTIFICATION R g

In exercise of power conferred by section 15 of the Mines and Min-rals (Regulation and
Development) Act, 1957(Central Act 67 of 1957) the Governor of Tripura is pleased to
make the following rules regulating the grant of mining leases and other concessions in
respect of minor minerals in the State  of Tripura and for the. purpose connected
therewith, namely :- .

PRELIMINARY 2 foigivib, il
1. Short title, axtent and commencement:

(1) These rules may. bc called the Tripura Minor Mlncral Concessions Rules, 2014,
(2) They shall come into force on the date of their publication in t' - official Gazette.
(3) They shall extend to the whole of Tripura.

v e 4

2. Definitions -

M s
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(a) ‘Act’ means the Mmes and Mmerajs (Regulauon qnd Developmcnt) Acr. 1957
(No. 67 of 1957); ;

= . (b) ‘Form’ means a form set appended to these rules;
(¢) ‘Schedule” means a Schedule appended to these rules:
(d) “Section” means a section of the Act;

() "Minor mineral’ means a minor mineral as defined in clause ( -~ of section 3 of the
Act and in subsequent Central Government notifications:

(f) ‘Mining’ means an activity to extract minor minerals by surface quarrying or by

under-ground methods by scrapping, digging, picking, boring or by any other
. means;
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(g) ‘Mining lease’ means a lease granted to mine, quarry, bore, dig or search for the
purpose of win, work and carry away any minor mineral specified therein;

s(h) ‘Mining permit’ means a permit granted for ‘extraction and removal of specified
quantity of any minor mineral from a%pecified area;
(i) ‘Public*works’ mean$ public roads, public buildings, reservo'rs, irrigation canals,
village paths, tanks, etc;

(k) Railway and Railway Administration have the meanings respectively assigned to
them in the Indian Railways Act, 1890 (Central Act 9 of 1890);

(1) ‘State Government’ means the Government of Tripura.
(m) “District Council’ i'néaﬁ‘s'ﬂie Tripura Tribal Areas Atitonomous District Council.

(n) ‘Principal Chief Conservator of Forests’ means the Principal Chief Conservator _
of Forests, Tripura.

(0) ‘Chief Conservator of Forests’ means the Chief Conservator of Forests looking
after extraction and marketing of forest produce.

(p) ‘District Forest Officer’ means District Forest Officer of the concerned I trict,

(q) \)msxonal Forest Officer’ means Divisional Forest Officer of concerned
territorial forest lelSlOl‘l

(r ) The ‘Dlrector means Director, Department of [ndustnes and CornmerCe Govt. of
Tripura,

(s) The ‘District Magistrate and Collector’ means District Magia..rate & Collector of
the concerned District, :

(t) The *Sub Divisional Magisonte’ ‘'means Sub Divisional Magistrate of the
concerned Civil Sub Division
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(u) “Competent Authority” means the Principal Chief Conservator of Forests or the
Chief Conservator of Forests or District Forest Officer or Divisional Forest -

Officer or any other authority specified by the Principal Chief Conservator of
Forest or by any Government Notification.

(v) Words and expressions used but not defined in these rules shall have the same
meanings as are respectively assigned to them in the Mines and Minerals
(Regulation and Development) Act, 1957.

CHAPTER-II

- GENERAL RESTRICTIONS ON UNDERTAKING MINING OPERATIONS

3. Prohibition of mining or guarrying operations without mining lease or mining permit

(1) Notwithstanding anything contained in any Instrument, Act. Rule or regulation, _
no person shall undertake any mining or quarrying operations in any area except’
under and in accordance with the terms and conditions of a mining lease or
mining permit, as the case may be granted in accordance with the provisions of
these rules:

Provided that nothing in this sub-rule shall affect any mining operations. ‘
undertaken in any area in accordance with the terms and conditions of a

lease/permit -granted before the commencement of these rules, which is :a force

at the time of such commencement.

(2) No mining lease or mining permit shall be granted in respect of minor minerals
otherwise than in accordance with the provisions of these rules.

4. Restrictions on the grant of mining lease or mining permit:- J

1) No mining lease/permit shal! be granted to a person who is not an Indian
National except with the prior approval of the Govérnment.

2) No mining lease/permit shall be granted in respect of any land notified by the
State Government as reserved for the use of the Government, local authorities or
for any other public or for special purposes except with the prior approval of the
State Government.

-
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3) No mining lease/permit shall be granted in protected areas, reserved fore:
proposed reserved forests, protected Forest, un-classed open forest or othe:
recorded as forest land without prior clearance from the Central Govt. u
section 2 of Forest (Conservation) Act, 1980.

4) "Mining leases for river bed sand mining in the specific river stretch shall be '
identifijed by Divisional Forest Officer of the concerned trerritorial forest
division for granting lease /permit preferably stretch-wise/ cluster- wise.

5) Depth of the mining may be restricted upto 3 meters/ water level whichever is less.

6) For carrying out mining in proximity to any bridge , railway line, national highway,
water lifting area for drinking water, eco-fragile zone, irrigation projects,
monuments, markets, cremation grounds/religious places and / or embankment, .
appropriate safety zone shall be worked out on case to case basis taking into account i
the structural parameters, locational aspects, flow rate etc. ™o mining shall be
carried out in the safety zone so worked out. - i

S
=

7) A clearance from local Gaon Sabha/Panchayet/ Municipality/local bodies is required as
the case may be. ’

”

CHAPTER-1II !
GRANT OF MINING LEASES
S. Power to grant mining leases:-
A mining lease shall be granted in respect of minor minerals by-

(@) The Principal Chief Conservator of Forests or Chief Conservator of Forests in
~ respect of the minor minerals for industrial and specific uses as specified in
SCHEDULE 'X'

(i) The Principal Chief Conservator of Forests or Chief Conservator of Forests or
District Forest Officer or Divisional Forest Officer in respect of the minor
minerals for uses other than in industry as specified in SCHEDULE 'Y'
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“6. APPLICATION FOR GRANT OF M]NING LEASE =

1)) An appllcanon for grant of a mining lease shall be madc to lhc Pnnclpal Chief
- Conservator! of - Forests /or. Chief Conservator of Forests 'in:respect of the minor
minerals specified in Schedule ‘X’ and to the Principal Conservator of Forest or
‘"hlef Conservator of Forests or District Forest Officer or Divisional Forest Oﬁ'lcer
“respect »f minor minerals specnﬁed in Schedule ’Y‘ in FORM "A"

~/(2) Every app.. for the grant or renewal of the mmmg leasefpenmt shall be
accompanied by & e

(1) A fee of Rs 2000!- (Rupccs two thousand only)
(ii) A valid clcarance certlﬁcatc on payment of mining dues such as royalty, dead
rent, surface rent, etc. payable under the Act or the rules made there under or

. under Indian Forest Act, 1927 and amendment made thereunder. - -

(iii)) A valid land document ﬁ'om SDM of concerned area, hon-encumbrance
certificate for the land or no objection certificates from Revenue Authority in
«case of land classified as Government land or other land (other than forest land).

' (iv) Necessary clearance from SEIAA/ SLEAC of Tripura State' Pollution Control

2 S {1 did 1d i b |

(v) Approved mining plan from MMRD in case of mining of more tian 5 ha area.

(vi) Uﬁdg;_‘taking for payment of restoration cost/plan after completion of lease
- period including scientific method of zero mine waste. .,

Provided that where a person has furnished an affidavit to the satisfaction of the
Principal . Chief Conseryator of Forests, Chief Conservator of Forests or his
authorized agent that he does not hold a mining lease/permit, it will not be
necessary for him to produce the said valid clearance certificate under 6 (2)(ii): -

Provided further that where any injunction has been issued by a Court of law or any
other competent authority staying the recovery of any such mining dues, the non-

payment thereof shall not be treated as disqualification for the purpose of granting

or renewing, the said mining lease/permit:
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Provided also that grant of clearance i:erhﬁcate under clause (ii) shall not dlscharge
‘the holder of such certificate from the liability to pay the mining dues which may

subsequently be found to be payable by him under the Act or the rules made: there-
under.

(vii) A deposit oi'_ ﬁvehundred rupees for meeting the preliminary expenses in
connection with the grant of mining lease/permit.

s

~ (viii) A certificate from Labour Deépartment for engagement of 1--ourers.

./(3) The Principal Chief Conservator of Forests or Chief Conservator of Forests or his

authorized agents may, for reasons to be recorded in writing, relax the prévisi.ons of
clause (ii) of sub-rule (2).

7. Acknowledgement of application:-

1) Where an application for the grant or renewal of a mining lease/ permit is
delivered personally, its receipt shall be acknowledged forthwith.

2) Where such appllcat:on is' received by registered post 1ts receipt shall be
acknowledged within fifteen days of receipt.

3) The receipt of every such application shall be acknowledged in Form 'C'.-
8. Disposal of application for mining lease:-
i) An application for the grant of a mining lease shall be disposed of within six

months from the date of its receipt, after making such enquiries as the competent
authority may deem fit.

ii) If an application is not disposed of within the penod specified in sub-rule (i), it
shall be deemed to have been refused.

g ey o e s i v
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9. Renewal of Mining Lease :-

1) An application for the rengwal of mining, lease shall be made to the Principal
Chief Conservator of Forests or Chief Conseryator of Forests in respect of the
minor minerals specified in Schedule 'X' and to the Principal ¢ hief Conservator of
Forests or Chief Conservator of Forests or District Forest Officer or Divisional
Forest Officer in respect of the minor minerals specified: in/ Schedule 'Y" in
‘FORN B’ wiih fee of Rs. Two thousand, six month before expiry of the lease
period.

2) An application for renewal of mining lease shall be disposed off before the expiry
of the lease period, after makmg such enquiries as the competent authonty may
deem:fitsilobivg il Laial dga i s |

.,li-.'

3) If an application is not dlsposed off w1th,m the period spemﬁed in suh-mle (2), it
shall be deemed to have been refused. .- \ 15 stiibr;

10. Refusal of amglication_ i'?_l_"gr‘q_nt ol_' rgggwa!_ (_If mmmg lgase _'

The Principal-Chief Conservator ‘'of Foresis or Chief Conservator- of Forests or District
Forest Officer or Divisional Forest Officer may, for reason to be'recorded in writing
and communicated to'the applicant, refuse to grant or renew a mining lease over the
whole or a part of the area applied for. . '

ST ASETM 0 aulept

11. Refund and forfelture, etc : WO T At

1) Where an application for the grant or renewal of a mining lease is: refused or
deemed to have been refused or the applicant refuses to accept the'lease on
account of any conditions imposed under sub-rule (5) of rule 16, the fee paid by

the applicant under clause (1) ‘of sub-rule (2) of rule 6 shall be refunded to him.

2) Where the whole or any part of the amount deposited under clause (vii) of sub-

rule (2) of rule 6 has not been spent for the purposes specnﬁed in rule 18 it shall
be refunded to the apphcant

3) Notwnthstanchng any1.bmg contamed in sub mle (I), whcre an appllcatlon for
grant or renewal ‘of mining lease is rejected on account of any lapse on the part of
the applicant in supplying any matsrial information requmed the fee paid by the
applicant shall be forfelted to the State Government.
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12. Period of mining lease and renewal : seno.l i '1-'_5_{-'_"1_-1';:_' £T 003 '

/ 1y The 'petiod for which'a mining lease be granted or tenewed shall ot ordinarily
be more than two years but if'the Prmdlpal Chief Conservator of Forests or Chief
Conservator of Forests considers that ‘a longer period of lease is necessary for
proper development and economic exploitation of the mines and working on a

Ak large scalé, he may gratit 6r réhéw the lease for a peériod exceeding two years,

total period shotld not exceed twenty ‘years, with the prior approval of the State
Government.

2) A mining leasé midy be renewed for nine periods each not exceeding the period
for ‘which the" lease “was originally’ granted. After nineteen” years a fresh
application is to be submitted. In case of forest land, the guidelines issued by the
Ministry ;of .El_nyi%)_nmer'n_t and Forests, Govt. of India is to be followed. '

- 3) Notwithstanding anything contained in sub-rule (2), if the Principi Chief
Conservator of Fox;ests or, the Chief Conservator of F orests is of the opxmon that
_in the interest of mirteral developm‘cnt it i wnecessary to-do, he may, for réasons

1> 'to be recorded in writing; renew a mining lease for a.ﬁmher.penod\ or; periods
not' exceeding in each case, the period ) for which the lease was originally
granted. . . T At o

13. Submission of mining plan:-

When a mining lease is granted under these rules, the lessee shall stbmit a1 rrrmmg plan

to' scale, to the Principal Chief Conservator of Forests or the Chief Conservator of

-Forests and duly approved by him for. the lease area so. granted, prior to the ex= cution
of the lease deed under rule 18. In case of mining exceeding 5.0 ha; the plan is to be

approved by MMRD as per clause (V) of sub~rule 2 of Rule 6.. .. .. .. ..

.{i) - The plan of the area showing as accurately as possible the location, boundaries
..+ and area of the land in respect of which mining, lease has.been granted, natural -
water-courses, forest areas, assessment of impact of mining: activity on forest,

land surface and env1ronment mcludmg a1r and water pollut. a
(- R

(u) The plan of area showmg spot or spots where excavathn 1s to be done in the
- first year and -its. extent, a tentative, scheme . of -mining year, wise for the
subsequent years of lease. ;y;« 1) o2 Ao | -
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(iif). Ih: ,emm ofmnm,l ‘mining;-OF mining .by use, eﬁfmmmm or use of
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(iv) The detmls of scheme ‘for restoranon of the ‘areas by afforestatxon land
11 o+ reclamation; use of . pollution control devices and such other measures as may

. be |directed | by “the ' Principal - -Chief  Conservator of , Eoregtg or the Chlef )

Conservator OfFOTBﬂtS ﬁom tlme mﬂlﬂlﬁr dJ; B L LuL. SOOI

(u) Any other matter wtuoh the Pnnmpal CIncf Conservator of Forests or the Chief
Conservator of Forests may requlre the apphcant to provnde in the nunmg plan.

.:;_.-‘Jﬂhql 1§78 1
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1) Mining operations shall be undertaken in accordance with the mining plan so
submitted and duly approved by the Prmmpal Chief Conservator of Forests or
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of a mining lease;_
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““Rule 13 s shall not apply in case of the grant or renewal of p:;}gmg lease/permit in respect
-of minor. mmerals ;Lke,ordlnary sand,, grav,elﬁ lime K?P,kiﬁf: -pel bjlres, ete. extracnon of

which does not involve use of m;c}nppqeﬁ,a,nq‘ex};a%no,ng B?FH!}H? wl'uczh are granted
for a penod not exceeding six months. -
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Conditions of mmm lease

+. LY st ] e II' vyt

. Every mlmng lessee shall be subject to the followmg condttlons -

(a) The lessee shall pay royalty on the minor mineral/mitierals removed ~r
consumed by him or by his agents, contractors, sub-lessee from the leased
at the rates notified by the State Government (till new-tates are notified u:
these rules, royalty rates Pot_iﬁed by Forest Department will be applicable).

(b) The ‘lessée 'shall'Submiit” & quarterly royalty statenient in’ Form 'I' to the
competent authority by the 15" July, 15™ Octobér, IS"‘ January and 15"‘ April
for the preceding quarters, respedtively- ' o1 e

(c) The lessee shall report to the Prmmpal Chxef Conservator of Forcsts or the Chlef
specified in the lease; within thirty days of such- dsscovery

(d) If any mineral;not specified in,the lease is discovered. in. the leased area, the
lessee shall not win and dlspose off such: mineral unless such mineral is
included i in the lease or a Separate lease is obt&me‘d therefore

(e) The lessee shall pay, for every year except the first year of the lease such yearly
dead rent at the rates notified by the State Government (Second schedule) and
if the lease pernnts the working of mibre than one mineral in the same area, the
" Government shall not ¢hargé 'separate dead ent iri fespect of each minera!. ./

Provided that the lessee shall be liable to pay the dead rent or royalty in respect of
each mineral whichever be hjgher ‘but not both. 1602 ; : ;

-

( ¢ lessee’ shall aIso" pay for {he Surfdce area ‘used by him for the purpose of
. mmg ‘operations, surface rént at such rate fiot ‘exceeding the Iarrd revenue, as
thay be specified by the State Govérnment i m the lease o -

(g) The lessee shall not employ in connectlon with the mining operations, any
person who is not an Indian national, except with the prior approval of the
Central Government. ' J

(h) Unless the Principal Chief Conservator of Forests or the Chief Conservator of
Forests or his authorized agents for sufficient cause permits, otherwise the
lessee shall commence mining operation within six months from the date of
execution of the lease and shall thereafter conduct such operations in a proper,
skilful and workman like manner and shall not work in such a manner as may
prove dangerous to human life or flora or fauna.

10
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Explanatlon For the prPOS?r of ﬂns clause, mining: ope:auons shall mcludq the
erection of machinery, ,lqymgof tl:ﬂQkS or constmggon of a'road in-connection-with

theworkmg@fthemme | ydonds yemt $Enasaties 1oellO ool len

(i) The leasee shall at his own expense erect and at all times rﬁaiﬁtaiﬁ'zind kecp in
.~good. condition, boundary marks ‘and pillars,: where: necessary;  to-indicate’ the
.. demarcation shown:in the phnmexed o the Icase.“ rineng ). ¥sid

(]) The lessee shall not carry on or allow to 13? Faf'}’,ed on an'y :tg.mmg operauons at
any pomt ‘within a dlstance of ﬁi}y me;efs from any rallway lme except under
and in accordance w1th the written permlssmn of the rallway admmlstratlon
concerned, hundred meters from any reservoir, canal or.other public works, or

~ buildings, two hundred meters from bridges on-highways, except under and in
. accordance with the;previous pﬁpﬂssbﬂﬁf?ﬁw cnn;pﬂtent-mheﬁty ' 1"

1r*!.

(k) The lessee shall keéii org!ctaccounts showmg the quannty and other partltiulars
of all minor minerals obtained and dispatched from the mine date-wise, the

. prices obtained for such: minerals,; the. number and. nationality- of persons
- employed. th@.l'ﬁmmﬁﬂdbﬁhﬂunﬁu@w wany; officer. -authorized - by | the , State

Government in this behalfior by the competent.authority to examine at any time

~ any account, plan and record maintained by th
i v e dais el mgmitmlg ot aomedsay stsupobe:oosk:-flede sseacl wdl (;

(l) The, lesseﬂ shall allow any officer. auﬂaemai by: the State:Government or, the
- Principal Chief Conservator:of Forests or, the.Chief Conservator of Forests or
»; District Forest Officer or,Divisional Forest Officer to enter upon any: building,

; excavqngg or land qompyseﬂ,jm the lease for t,he :purposes of ; mspcctmg the
J Samq ') 19 .ﬁni

.‘ LJ 2 l ff"'-":'-{‘-'g'-' ' uJ slidw 1o is

(m) The Principal Chief Conservator of Forests or the dﬁnef Conservator of Forests
shall at all times_have the right: of pre-emption, of. the minerals won-from the
land in respect of which lease has been granted, provided: that the fair market
price prevailing at the time of pre-emption shall be paid to the lessee for all such

minerals. .0 T o TS _ |}
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(n) The lessee shall submit an annual return on minerals raised, dispatched, roy:.

- paid, manpower employed etc/in Form' J' to the Principal Chief Conser:
of Forests. orthe' Chief Conservator of Forests-or District Forést' Officei
bwnsnonal Forest Officer as the case .may be by the 20" of April for the
precedmg ﬁnanmal year 3

(0) The Iéssee: shall vmhout delay senﬂ to the Prmclpal Chref Conservator of Forests
or the Chief Conservator of Forests or District Forest' Officer or Divisional
Forest Officer and Labour Depaxtment a report of any accident involving the

~_ death or mjury to any person whlcﬁ may occur in or around the quarry/mine and
shall observe all rules in f"orce regul/atmg the workmg of quarries/mines.

[0

(p) The 'leSSee'*sEaIl-"strengthen ‘and ‘support, ‘to" the satisfaction of thé railway
‘administration concerned or the State Government; as the ¢ase may be, any part
of the mine/quarry; which in its opinign réquires such strengthening and support
for the safety of any rallway, reservmrs, canal road, brldge or any pubhc works
or buildings.

(q) The lessee shall not pay a wage less than the minimum waz2 prescribed by the

Central or State Government from time to time under the Minimum wages Act,
1948 and ensure safety norms as eﬁvxsaged in Factorieﬁ and Bonlérs Act
..... bie priq .

'(r ). The lessee shall take adequate measures for plantmg in the same area or any

other area selected by the Forest Department not less than twice the number of
trees destroyed by reason of ‘any mining operation or to the extent possible, the
restoration of Flora and other vegetation destroyed by such operations. This is
in addition to, the ‘compensatory afforestation as may bé stipulated by the
Central Govt. while conveying approval of such mmmg under Section 2 of
Forest (Coservatxon) Act, 1980 ;

1

(s) The lessee shall pay to the owner’ of the §urface of the land such com fi5t as
may become paydble under these rules 8 ook p S
1 tegaeh Ligde n 1 (IS EIG 3 a3 nits ol i i 3
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>3 2 When a mine is opened or closed or there is change of agent or manager, the lessee
shall forthwith commumeﬁte the actual date a of opgpmg or closmg or change, as the
case may be in wntmg anrm 'K' #Hel
(i) The Principal Chief Conservator of Forests or the tCln! Conservra,tpt__: of Forests

and other concerned Forest Officials. et Yo Senl

(ii) The District Magxsqgti of tne Dls.lirlﬁt m Htuch the m;pe!guanws s;tueted.

3. The lessee or his agent or the manager of the mtneiquarry shell munedtately give a

noncem ltqm l(to N et |
U Wik '.L.-.:, 1340 B0

(i) The Dtreetor Geneml of MmesSefety,.Bhanhad
yor) St el to fBvon Je ) {IiB:d

(ii) The Dy. Dlrector of Mme Safety, Dtgbm Sub- reglon Dtghm

Whenever- e l} T

(a) the depth of the quarry measured from 1ts hlghest to ns lowest pomt reaches six
metres; and/or. ek i

(b) the number of persons emplqj{ed m the quarry on any day is more than fifty;
“and/or. i

(c) any exploswes are used
MG

QPRI IE 20 s biB2agis o0

4. A mining lease may contain siich other conditions as the competent authonty may
deem necessary in regard to the following, namely:- i |5 3

(a) the tlme lnmt, mode and place of payment of rents and royalty, i b

* (b) the compensatlon for_ damage to th'e land covered by the le. e T

(c)thefellmgoflrees .. (0) oi Sameist seon i 3!

(d) the restriction of surface operatlons m any area prohlblted by any authortty,

“{e) the notice by lessee for surface occupatlon : e

“(f) the provision of proper welghmg machines;

(g) the facilities to be gwen ‘by the lessee fqr workmg other mmerals in the leased

" “area or adjacent area; s

- (h) the entering and working in a reserved or protected forest or unclassed open
Government Forests; :

(i) the securing of pits and shafts;

; .-.i‘-;_ s 7
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“(j) the indemnity to Government agamst tlaims of third party;
" (k) the maintenatice of hygienic conditions i in the' rmmng areas;

/ (l) the delivery of possessxon of lands and mmés on the surrender exptratlon or

determination of the lease.
(m) the forfeiture of property left after determination of'lease

(n) the power to take possessnon of plant, madchinery, premises and mmesfquarry in
the event of war or emergency

‘;' s : g 31 4 | PR Y 'f.- iy it i il j gl
5. The"Principal Chief Conservater 'df Forests or the Chief Conselrv{atorof F orestsxf he
is of the opinion that in the interest of mineral development, it is necessary so to do,

may in any case, with the prevmus approval of the State Govemment, 1mpose such
further conditions 4s he thinks fit. i :

6. If the lessee does not allow entry for inspection under clause (k* of sub-nile (1. the

State ‘Government or the Principal. Chief ,Conseryator of Forests or, ‘the, Chief
Conservator of Forests shall give notice in writing to the Iessee. t\cqumng him to
show cause within such tlme as may be spec1ﬁed in the notice why the lease should
not be determined and his security deposit forfeited; and if the lessee fails (o show
cause within the aforesald time to the satisfaction of the State Government or the
competent® authority, the State Government or the competent authority as the case
may_be, may determine the lease and .forfeit the whole or part of the security
deposit. ,

7 If the lessee makes any default in payment of _royalty or dead rent or surface rent
under clause (a), er (c), or (f) of sub-rule (1) or coEnmltsl ;a breach of any of the
condmons other than those referred to in sub-rule ,(lG)‘ Jthetcompetent authonty shall
© give notice to the lessee requirmg him to pay the _royalty or remedy the breach, as
the case may be, within tthty days from the date of the recclpt of the notlre and if
the royalty or dead rent or surface rent is not paxd or the breach is not remedled
within such perlod the - competent aufhonty may, without prBJudlce to any
proceedmg that may be taken against him, determine the lease and forfeit the whole
part of the security deposit._

r Bty
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17. Lease to be execnted mthm three montlls -
azsal o shdvis |

(I) Where on an apphcat:on for the grant of mining lease" an order has been
*'made for the grant of 'such lease, and thereafter a. mining plan duly approved
~* by the Principal Chief Conservator- of Forests or'the Chief Conservator of
-+ Forests is submitted to*the competent ‘authority, a lease deed in Form 'F' v
'“may require shall be executed within three months of the order or within such
“further period as ‘the competent authority may allow in this behalf. If no such
lease deed is executed within the said period due to any defauit'on the part of
the applicant, the Principal Chief Conservator of Forests or the Chief
Conservator of Foreets or thetr authonzed Ofﬁce;' may revoke the order
grantmg the lease and in that event, the apphcatmn fee shall be forfelted to
the State Govemment b it ey 4 g

(2) The date of the commencement ofthe‘perlod wh:ch ammmg lease is granted i
. shall be the »date on Whﬂw dﬂﬁd lecneﬂuted under mb-mle( 1)

rmnmg lease is ggaptedeghell be the dale on whlgi,l thé penmssxqq ugder the
Forest ( anserwanon) .Aet 1980 is g;amed by Goyt. of Indla

mheTd i

‘13 Secunty deposlt / L ,-5‘:";""' QGO Y0 500 YHNR2e O N0zl

An apphcant for a mining Iease shall, before the deed referred to m ruie 1‘? is & ‘/

executed, deposit as security for the due observance o“i“ﬁne‘termrand conditlms of
the lease, a sym, of Tupsesitwenty, thousand only = /oo sy

30 10 evrsboyrod w4l
§ = ") i -
SHES 210 suna0 st 19 santhae o) woisd

19. Survg of the area leased /

STYEL T

When mining lease is granted by the Pnnclpal Chief Conservatar of Foresls'or the
Chief Conservator of Forests or District Forest. Officer or, Divisional Forest Officer,
-arrangements shall be made by the competent authority at the experge e of the lessee
~m for the survey and dema.rcetmn of the area M@d aunder the. leas,eé as and when it is

deemed necessery Yithre " rigmonoth ol 2aciintega ona 3o sndinasni
Bl L eoras 80 e detanga O tee ovesnod duruoisvisenb Ol 14D 5l
el a8 s2s9l getnim ol mslosh e oe yd  Hsde 3s5i0O te ,1_1! J E PN £

;sanzal ad! 01 nousistosh adi stsaimsmimog
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20., nghts of lessee -

Subject to' the condmons mentioned!m rule 14' the lessee in accordance witii the
lease deed exectited under rule 17 in respect of the land leased to him shall have the
right-for'the purpose of mining/quarrying operations-on thatland to mine/quarry, to
erect plant and machinery to construct buildings and road; to use land for stocking -
purpose; to ‘use water; to-carry away, sell or dispose of the minor mineral/minerals
specified inthelease deed:: .1, Ynivag

!In ease of reserved forest protected forest uncIassed open government forest or any
.othe_r land recorded as forest lamd1 no constructlon acflvny will be allowed whether
temporary or pennanent in nature w1thout approval of Central Goverﬂment

-21 Maximum area for which mimng lease may be granted:-

No person shall acquire in the State in. respect of any minor mineral ofie-of more
mining leases covering a total area of more than 100 Hectares.

Providéd that if thie'State Governiment is of the opitiion'that in the interest of mineral
development it is niecessary so'to do, it may- for reasons to be recorded, permit any
person to acquire one or more mining leases covering an area .1 _excess of the
aforesaid maximum area. - =

b . Il 1
LB & 41 265"

22 Boundanes below the surface. _

The boundaries of the area covered bjf 4 mining leasé’ shfall run vertlcally downwards
below the surface of the centre of the earth.

i'._\-_, al i T

23. Lapsing of leases -

.-g', 3 ] o A ]'_- fEresy

I Sub}éct ib the Other COﬂdlthtlS of these rules where mmmg operatlons are not

" lease’ or' is dlscontmued for a icontmuous penod ‘of 'six months. after
.~ commencement of such operations, the Principal Chief Conservator of Forest
or the Chief Conservator of Fotests or District Forest Officer or Divisional
Forest Officer shall by an order declare the mining lease as lapsed and
/  communicate the declaration to the lessee.

16
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2. Where a lessee is unable to commence the mining operation within a period of
six months:from the date:of execution of the lease deed; or: discontinues =
mining operations for-a:period exceeding’six months: for: reasons beyond his.
control, he-may submit an:applicationito the competent'amhorily explaining
the reasons for the same, at least two months before the explry of such perlod

b Ji

3. Every apphcat.lon under sub-rule (2) shall be accompamed b) fee of one
hundred rupecs 5 SHEHELNE YD TS TR moillius fastsg )

4. The competent authonty may. on recmpt of an apphca.tm madc uuder sub-
rule (2) and on bemg satisfied about the adequacy and genumeness ct the

reasons for the non comméncement of | mmmg dperations “or dlscontmuanq;e
thereof, pass an ordcr bcfore the date on which the lease would have otherwwe
lapsed, extcndmg or rcfusmg to extend the period of the lease: ' *

Provided that where the compctenf'-authoﬁtfen"recelpkof ‘aniappl:éatim‘ under
sub- rule (2),does not pass.an. order. ]acfoxe the expiry of the,date on which the
lease would have othen ed thq ,leas,p shqll be, deqq =d to. have been
extended until ﬂ:ee;dmu&passqlhy the competent authynty or unnl apeppd of
six months,: swhlchever is earhcr, oy S R

SEHIV0 LoIiEnod 10 YOI

EXPLANQTION thre the non-commencement of the mlmng operatlona
within a period of six months fmm the date of execut;on of lease deed is on”
accountof delay in ;- -

'3 W el L i, . Bleod 7 r
Mo LUoHISTE 92891 QN 8 10 158lod sdT (%)

BSIriiieno.g },Il Rl ;_ vy TREH 51 f};"fl_: 3T ' |tz gp s riect Heeds sy
(a) acquisition of_shrface,ritghts; s X s TRy s b e T e i
2 T15 O9EES, 3t 101 95223 diiz 10 wiuridnog sug el o yo gmid vd
(b) getting the -pessqssiqn of thedleased atea;obsitiioi st wiuil adi 107 “1h

ok e.,._"k i ;
(c) supply or mstallatlon of machmery, or : |

(d) getting financial assistance from banks, or any ﬁnanclal mstltutlons, and the
lessee is able. to furnish documentary evidence in support of his application,
the competent authority may consider whether there are sufficient reasons and
/ or beyond control of lessee for the non- commencement of operations.
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\/ 24 Rgﬂgtratmn nf Mmmg Lease e

A mining lease granted under fhese rules shalkbe regtstered in accordance with the
provisions of the: Indian Registration Act, 1908 at expense;of the lessee: within.one
month from the date of leasedeed is executed under sub-rule (l) of rule 17, -

A it~
y (1735 Wit g 5 M M3 3

25. nght to determme lease

R

(1 The competent authonty may at any time determme a lease for reasons to be
recorded in writing in the event of contravention on the part of the lessee in
“the ‘wmphance cf ariyvf these mles or the Act

(2) 'I‘he lessee may also, on lns part determme the lease. granted to him at*any .
time giving not less than six months notlce in writing to the competent
authority after paying all outstandmg dues to the State Govenunent

26. Rovalties in respect of leases granted enrher-__ _

(1) The holder of a mining lease granted ‘before the commencement of these
rules shall, notwﬂhstandmg anything contained in the instrument of lease or
in any law in force at such commencement, pay royalty u;,respect of any

" minor mineral removed or consumed by him or by his agents, contractors or
sub-lessee from the lease hold_ area after such commencement at rates for the
time being notlﬁed by the State Govemment m respect of thaf mmor mmerai

(2) The holder of a mining lease gmnted on or after the commmcement-of these

_ rules shall pay royalty in respect of any mmor mineral removed or consumed

by him, or by his agent, contractor or sub lessee from the icased area at the
rate for the time being notified by the governmient in respect of that mineral.

18
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3. 'The State' GOVemment by‘ncnﬁcatmn urthe official ‘gazette, may amend the

*rate of royalty payable in respect of any.minor mineral with effect from such
- dat?-_a% may be specified,in the notificafion; .

pullE IR

TSNS QM !!ER"IEJ_;. DTy st 5 A0
' TRANSFER OF MINING LEASE

o s3 Al bisaiszs 9d of neesitc

27. Transfer of mining Jeaser :
- (1) The lessee shall not, without tbs previous consent in writing gfthe Pnnclpg.l

Chl.efCQnsqwqmﬁ,Fmssts 1 IR9RN00 15

ff elzo10t 10 oiEvisam
(a) assign, sublet, mor{gage or in'any other manner transfer the mining lease, or
any right, title or interest therein, or =~ -~ 7 0 g .
(b) enter into or make any arrangement, contract, or- undcrsu.:iding whereby the
- lessee will ox,maj bg dirﬁctlyor..indirecﬂy financed to a substantial extent by
or under which the lessc;;e s Qpcrauons or undertakmgs mll or ‘may be

vy RN PEI

Isubsténuplly contmlled by any person or body of persons other than the

lessee;

Provided that the Principal Chlef Conservator of Forests shall not give his
written consent uuless-

(1) The lessee has furnished an affidavit along with his application for
- transfer of the ‘mining lease’ specifying therein the amount that he has
already taken or proposes to take as consideration from the transferee ;

(ii) The transfer of the mining lease is to be made to a person or body of
persons dm:ctly undertakmg the mmmg operation;

(ii1) Thc transferor or/ and transferce produce valld ciearance certificate of
payment of mining dues such as royalty, dead rents, surface rent, cess etc.

19
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AP e it W oriiticns .F nb-rule. (1) and, with. the ‘previous
approval of the Principal Chief Conservator of Forests assign ot transter his
lease or any right title or interestts a persbh of Indian hationality on payment
of a fee of five hundred rupees to the State Government.

‘.l.f'{l . B | 'H'-""i:ﬁ!?.""': g‘ T ! 3_, r

Z&me, sy B ol

Wheieoh dn application for taaster oF ¥ fisting least ider' FIEZT the Princlpal
Chief Conservator of Forests has given consent for transfer of such lease, a transfer
lease deed in From 'G! shall be executed within three months of the date of consent,
6r within such further period as the competent authority may allowm this i,ehalfﬂ

i " :
i HiResiohay o d8griros tesnendins vms odem 1 otnf mins (o
G i | "._F'.‘_‘ ¥ |
PR T - ol L

L9945
2 2izonod otgrgetio”) Tsid D). Ingicaiy™ wdt o Babivoy ™
med g s eI REathe
dade 2 e 20 TR . borlzinnd ene esesal o1 )
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(1) The competent authorlty may grant a mmmg permit m Form 'L' to any person to
“extract and remove from any specified land” a.ny minor mineral not exceedmg three
i/ thousand cubic meters.m_‘.qumt;ty under anyone permit,~on payment of royalty at the
<t rates notified by .gevernment. Before granting eut_;h permit, the cpmﬁetent authority
shall satisfy. himself that::the requirement of the permit is genuine and that it:does not
~obyiate the necesslty of obtaining a mmmg lease i in the area in respect of’ Whlch the

- permit.for. extractmn of the mineral has been apphed for,» if: applled s0.

(2) The competent authpnty may refer the issue of such permxt.'; -for. reasons to Ee

recorded by him in Wn'tin_g._ : alimisg aninim 1w noitiailg

S L gb sl b S

FENER -

3 Epllcatlon t'or Mm g Permlts -

i

(1) An appl}catlon for mlnmg permxt shall be made in Form 'M' and shall be
accompnn'edby-v Br A ki, Yo-buroneib fon 2i noilsailags [ (€}

(a) A fee of Rupees two thousand on ly,

(b) A valid up-to-date clearance certificate of mmmg dues, 1f any, from the -

’competent authonty IBde O€ sl Jabail ¢ _",5;;_.;-__,_ {letie

AI"

~ (2) Every. appllcatlon of a mmmg penmt shall 1f the_la,nd from whlch the minor. mmeral
"is to be extracted is land other than- Govemment land be accompanmd_by a written
consent letter from the owner/occupant of such land ‘to the effect that he has no

8 p.b_]ectmn te the_.-extractmn;of_the;mmefal-s:eby.the,appheant.-s;rfs-ffr. -

4 gadLy

(3) Every apphcatlon for the extensnon of the perlod of the permJt shall bé nccompan ied
by a fee of Rupees one thousand.
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l '5 q l £ : 3
(4) The area applled for grant of mlmng perrmt shall be in a compact blockf lmear stretch :
covermg less than five hectares. ' S
tE~ar Wi @ At hED HEETTT & e vsn rnt

(5) Necessary cleamnce from SEIAA/ SLEAC of Tr:pura State Pollutlon Control Board

(6) In order to maintain -the eeologtca_l sustainability of river beds'and the flow in a
particular .river: during, rainy season and to prevent damage-to the adjoining

. agricultural field / land during rainy season due to heavy fain; thie Divisional Forest

- Officers-may spociﬁcally grant permit to validff’l?uz holder to remove the sand / silt
from the: river:beds in?t!lefemjnorked-=ponim-,of—ﬂte river, as a temporary measure,

~where no permit for mining / sand in-that particular portion has been sanctioned. .
it O Sy TETT 25T 53 IS Nty yatet i b =5 f AN

31. Disposal of application for utinilig permits.
(1) An application for the grant of mining permit shall be- dtsposed of by,the competent

authonty w:thm s1xty days from the date of i its recelpt m complete shape

(2) If any application is not dtsposod of within the time specified-in sub-rule (1), it shall
be deemed to have been rejected and the reason has to be commu.t_l'i_cated. :

% Pl dedriio

32. Condition on which the mi rmit shall be TR A0, OO

THigh-O-divbHe? A (d i
(1) Every mining permit granted under rule 30, shall contain ?a'i:ott'ditiorr that depth of the
_ pit below the surface shall not ordmarlly exceed three meters and for dlggmg pits

beyond three meters the pen'mt holder shall obtam the permlssuon of the competent
authonty

sfan] Eidrns
il  ra— s F -1 { "} oy Ta.
31 O B i eid protsiptie : £

(2) Any mining permit grsfifedunder fulc-30/miay’ hntaiii-such-othEr conditions as the
competent authonty may deem nocessary m regard to the followmg matters nfamely -

r!‘v_-

brineusdi sno 298qu 1o o5t gyd
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(a) time limit, mode and place of payment cﬂr.ents and royalties;

(b) compensation for damage to the land ,C_O;(?_Ij;d by the permn,

(c) felling of trees in consultatlon wlth Dmsmnal Forest Officer in case of forest_

GO vST 101 nog

areas; - . . i .c_.___.'_.,—.._:.__ 2R ..._. 5 £

(d) restriction on surface operation in any area prohibited byany authority;”

S (® l'ePOﬂi“S of accidents: gy st 10 gade 9k v URGI0DITISIN0S oWy
() indemnity to Governmen: agamst clalms of third partles, R
.(S) P°"°d Wlthln whlch the rmnor m:neral shall bc extracted and removed and

st b tII!JdI‘"H i A6 2 GHIWONE
delwery of possession over' iands on explry of such penod or on  the removal of
NE2BSE | ldsminyuy
the quantity of' the minor mineral for which the permit is valld s

T GFaneiies To sk semieas (b alundie by nobsoiic s £19Y 2 i

| .(h) fort‘etture of property left aﬁer cancellatlon of the perrmt, 1 »

Ha SHTE 10 JOED 1| S BHNT & i Loty <t

. (i) dlSposaI of mineral in stock at snte aﬁer e;q:nry pf jhe pepmt

(J) the use of machmenes will be spemﬁcaliy deﬁned in the penmt dependlug on the

.I' of & 2
1d 3 i

site condltton and en\nronmental tssues

i-dpe 150 SETH Aot IIB 9iuin

L %

(3) In case of breach of any of the conditions subject to Which the permit is granted, the

(4) The competent authority after such enquiry and Verlﬁcatfon:as*they ‘maf deem

competent authority may cancel the perrmt issued by l'um On cancel!atlon of the
permlt, the quarried mmeral Iymg on the land from whlch they are extracted shall
“become the absolute property of the Govemment and may be sold by pubhc auction
by the competent authority. ST SORORR ohaL DOI SRS Got/L

necessary, shall ‘assess amount of royalty and penalty for the excess quantity at the

end ofprescnbedpenod: i b0 Trto daise 5 10 19010 5

o Hade doisiiog motaing '.:l: o BV ol sl il VG Ooesng ™
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CHAPTER-VI
REVISION
33. Application for revision :-

(1) Any person aggrieved by an order made by the.competent authority in exercise of the
powers conferred on him by the Act or these rules may, within two months.of the date.
of communication of the order to him, apply to the State Government in duplicate in
Form 'N' for rews:on of the order. The application should be accompanied by a

trcasury recelpt showmg that a fee of Rupees one hundred has been paid into the

Government Treasury

(2) In every application under sub-rule (l) agamst the order of refusmg to grant a mlnmg
lease, any person to whom a mining. Ieasc was granted in respect of the same area or

for a part thereof, shall be lmplcaded asa party.

3) Along with the application under‘ sub-rule (1), the applicant shall submit as many

copies thereof as there are parties impleaded under sub-rule (2).

(4) On receipt OF the application and the copies thereof, the State Goyernment shall send
a copy of the’ application to each of the parties impleaded under sub-rule (2)
. specifying a date on or before which he may make his representations, if any, against

the revision application filed under sub-rule (1).

34. Orders on revision application:-

On receipt of an application for revision under rule 33, the State Government may confirm,
modify or set aside the order or pass such other order in relation there-to, as it may deem just
and proper. Any order passed by the State Government under revision petition shall be final

and binding on the parties.
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No order under rule 34 shall | passed agmns;.any person inte: unless Pe has been given
v an o1 150 2o IBRoi /1 Soti? 7z ;:r:{
an opportun ity to represent hls case and bemggn 2
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Notwithstanding ‘dnything contained ' in' rule '35, the State! Goyerdn em;dfnﬁy, for sui’i‘>J clent

cause, stay the execution of the order against which a rewsllm%pﬁcﬁt 3'5 ﬁt,;niiin’[gb r ‘fihal
disposal.
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A brOE Lo _CHAPTER-VII
N MISCELLANEOUS
37. Power to rectify apparent m'istakes 2=

The Prlnmpal Chief Conservator, of Forests or the Chlef Conservator of Forests or Distri.
Forg:;t 8&' cer‘lo?dl)rwimon};i‘i:orést Ofﬁcer may at ahy tlme within six months from the .t ‘
of the order passed by him in exercise of the powers conferred on him by these rules, on his
own motion rectify any mistakes or error detected in the order passed by him. Also, within
the like period, he shall rectify any mistake or error, which has been brought to his notice by

an applicant for grant of a mining lease/ permit:,, . ., e 17

Provided that no order prejudicial to any person shall be passed unless he has been given a
reasonable opportunity for stating his case and heard.

38, Pending apulication for filging permit::.

Applications for the grant or renewal of the “mining leases/permits pending: at the
commencement of these rules shall be disposed of, in accordance with the provisions of these

rules.

39. Revﬁion suo-moto:-

The Principal Chief Conservator of Forests or the Chief Conservator of Forests or District
Forest Officer or Divisional Forest Officer may either suo-moto at any time or on an
application made withiﬁ sixty days, call for and examine the records relating to any order
passed or prdcee&ings taken by the competent authority under these rules for the purpose of
satisfying himself as to the Iegalitj;a or propriety of such order or as to the regularity of sgch
proceedings and pass order in reference thereto as he deems fit. |
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40 Relaxation QfRules in swialcases sl At B 2skialiy A0 HGEs B

In any case regardmg grant ‘of mining lease/permnt in whlch if theState Govemmem is of the

-'n.l J..iIl

abnu 1
opinion that pu’olle interest so requlres, it may relax the prows:ons of these rules.
1 PR i‘.'.. o Wede bémsanon :Il:l;J .fl 150 10 (I! [

41. Challans, regggteghpemmsagdslganprdm sevineno’) Toil 3 sdi 10 2les10f to

+ (I) Every:lessee or permit holder who mtends o' dlsﬁateh mmor‘mmerals]:* rail, ‘road or \/"

river shallissue challan-in Form 10" to thefcamers‘ who'shalf produce“the same on

demand by the competent authonty or any other ofﬁcer authorized by him!"'"

TR --i_i':, ad (sm 985
(2) Every lessee or permit holder shall’ mamtam a register in which day to day transaction

shall be entered and shall be subje:ct to verification b orany ‘
ogl;er officer. WW hxhlmaﬁ’om tm}ﬂ&mcm 1w, 1eblod fiomesq 10 3% eal (1A

(3 Every lessee or perm1t holder shall subm:t every rin'o'r!xth rtlt‘.*“J he l’rmclpal Ch:ef
' Cornservqtqr of“Forests or Dlstnct Forest Oﬂ' cer or DlVls:onal Fores't‘ (‘)“ﬂ' 'per or
| JtU |

authonzed Ofﬁcer g Yrue and eorrect return for mmor nunerals in Form ‘H‘ b¥ the

:i I'\ 4 HHT Jld { ad
e ﬁfteen;h day of the followmg month to whzch it relates S50 VIVIo- bR ol

10 Piam baeais sar ST o Dhietns veem dovde sail v wr eiftnom so1d! of basdxo, sm duidw
(4) Every lessee or permit holder shall give all .reasonable facilities to the competent;

authority or any other officer authorized by him in this behalf to inspect, verify and
o1 svelgpbapkas aégblﬁ:s"ol’ﬂlem: 2y L R AT QAGTW SRl elsl oleesq &b

r&li"& o sgeei
|

TNy ,_I'l'n.ﬂdﬂé ﬁll.lln[:--:n: T0- Ay BT QIAY4E 23 o i Ty w#r waspsl N6 il
1 i ¥ Piins iy 0 2 fik _‘i;:.?.ﬂ =1 1 o1 f_-‘i ;
d i
Il ' IS 28 DM
{ R 2 1 3t j bi JOIG
4 1710 denoz 14y
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(S) If the acé&unts returns and other evidence produced. by the lessee; permit holder or
any other pe:r}'son gvho has tremoved mmc}:r mmerais are in the \.pmlon of any of #e

(119 214uaemn Sietd 001 I Aatriy 1 § 225
officer au{horlzed under rule_4_l(2] |s’mc0rrect mcomplete or unre!lable eitier

wholll;;ofpﬁa'ﬁly, the;J:“f'cer cohcemed shall report to the Principal Chlef Conservator

" of Forests or the Chief Conservator of Fotests or District Foreéi Officer of Divisional

 bro Forest,pﬁ'werpr auﬂ'lormeﬂ Dﬂ"oérwho shall pmeed to assess to the best of his

e calf) ]udgmembthe, ng}gunt __of,myalty-._ due from the assessee’and the decision of the

Pﬁneipal Chief Conservator of Forests or the Chief Conservator of Forests, as the
casemaybe shallbefnal

) b 61 v8b rioi (99T £ MIRY o {Tde whiod
42. Penalgx Im:.[mlure to furnish documents:- .. o 1
Any lessee or permit holder or his trdnsferee  or assignee fail to furnish the ﬂﬂt:uments
reqmred to be mamtamed under'these rules or refuse entry for inspection by the Principal
Chief qu}seirvator of Forests or the Chlef Conservator of Forests or District Forest Officer or

0 3931

D|V|s|pnal Fprest Oﬁ' icer or D1stnct 'Maglstrate, authorlzed by the Government, he/she shall

be hable under c:\nlf cnmmal laws to be pumshable wnth simple lmprlsomnent for a term

which may extend to three months or with frle whlch may extend to .ﬁve thousand rupees or
Bomeqmos o 01 gsidliogk uidenonss i Hosovigaling seblagh Lm0, RSO

Hirtn '?1;?:'-1 tacazpi a3 isdeg st ped R e e s IR, ALl B

43. Penalty for filling wrong retnrns or mamtainmg mcorreet aecounts or for nnhme to
issue challans:- : ¥

22

(l) If any lessee or permit holder files wrong returns or maintain incorrect accounts or
fails to issue challans, he shall be liable to penalty of a sum of Rupees three thousand
and also be liable to have his mining lease terminated or mm_mg permrt cancelled,
provided that before final orders are passed by the competent authority, he shall be

given a reasonable opportunity of showing cause against the same.

28
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(2) If any lessee or permit holder fails to file the return as:specified in‘rule 41(3) within
the prescribed period, he shall be lliab‘l,e-lto pﬁy as penalty a sum)o_l' Rupees twenty for
every day after expiry of the prescrlbed date duglpg th.e pgnﬂg, the lessee or. permit
holder fails to furnish the required retum

(3) The Lessee of perrmt holder or h|s transfeliee or assugnee fanled to furmsh the
Cowis nts reqtured to be- mamtamed under this ruie or rcfuse entry of authorlzed
officer, he/she shall be liable under_ civil/ criminal laws to be punishable of s:mple

imprisonment for ia term'which may extend to'three months or ‘with fine: wh ich may

extent to rupees two thousand or both. " s on belmng
G SHID LIABNEEIN 91l 19 Bl 1% L3710 AIanad
44. L’M

415 (1) If any driver of any carner while carmng minor mmerals fails to furmsh the challan in

4)9/

Form '0' or refuses inspection of such challan by the competent authon_ty' orany other

officer authorized by him, he/she, shall  be; liable, under civil/ criminal laws to be
. punishable with simple imprisonment; which may extend to six months. or with.fine
whichimay.extend to five thousand rupges orwith both. . 1 .0 0 i

(2) Whoever removes minor mmerals wnthout valid ]ease/permlt or on whose behalf such

removal is made otherwise than in accordance with these Rules, he be prcsumed to be

e mmor miner ls, Whl
g n l} a s c'% N2 %x[te?n_lp to four tlmee the rate

of royalty notlﬁed for the mmor mmeral wnmout pre_]udlee to other aetlon bemg taken

B0

penalty spcc:ﬁed fojr Sh

agamst hlm under these rules or under I ndum Forest Aet 1927 or any ot.her law for the
. ( (‘ l .

time being in force.

29
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/ 45, Compounding of offence:: o o 0 Wl prsba bl 0 ol ' &

The COHW&M Officer” with the w&f ol’ the Dibi@lonal Fowst Officer may
COITIE*JU“d afa_sélnsﬁﬁﬁé"d aﬁaiﬂﬁﬂm :Pé‘l%&"' P2 sttilocriiEs 1 ]

l"ln..
_/46 Exemptions :-
aifl 10

Notw1thstandmg anythmg contamed m these rules no rent, royalty or fee shall be charged
for-‘m bt aid iz ISR o

v (1) Extraction offmmor minerals from Iands in respect of whlch no mining lease has been
granted, when such extraction are not done for the purpose of sale; but are required for

bonafide personal requirement of the inhabitants of the area.

_/ (ii) Extraction nf'ordinary clay by artisans for making earthen pets, earthen images, etc.
on a cottage industry basls L e 5 ..;:, 2.

Provided ihat the aforésaid éiiempﬁéﬁ do nm‘&ﬁrora* mimufiity from any ‘aétion which might
be takeni-under the provision of ny éxisting riiles or Acts of the State or Central Government
for unauthorized removal of minor FﬁmbraISﬁ'Bm any Gbi!efniﬁ‘ent land by private persons,
_ without the permission of the competent authority or the Stq;g_Govemment or any officer
 authorized by it in this behalf, : e

WP PRI gz A |

47 Restriction o e of Y gt Minor Miseral Deposi:

alrs v toidw it 100

' (1) No rnmor‘mmera? depos:t oi"a _pamcular area shall be used for non—mdustnal

purposes when’ he Same i JQE]RII for better cxpionatxon m mdustnal decorative or

'f 50 n Li8] '- :VV'." SHIE 10 et geartt i ny prien
archltectumlﬂurposes
¥R T
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(2) To exploit any minor mineral deposit of 4 particular area, the Principal Chief
Conservator of Forests or the Chief C_onsemalor of Forests or District Fore:zt Officer
or Divisional Forest Officer or any other officer al}th,orj;!c;l by. ;i_lcm shall consult the
Director of Industries and Commerce Department, Govt. of Tr_ipura,_l.rcgajl_‘qin‘_g“ the
suitability for use of that particular minor mineral deposit prior to its exploitation.

Gie 511

(3) Fuu i purpose of specifying thg uses of minor mineral deposit of a paﬂibi.tlar area,
the Director of industries & Comn;erce Department shall be the competent Iauthority
to examine and prescribe the uses of that particular minor mineral dépoSif according
to its suitability and his decision in this regard shall be final. "’ 3

48. Repeal and saving :- £ . : :

(1) All Rules or executive instructions on the subject in force within the State,of Tripura
including the rules for quarrying or the collections of minor ‘minerals.ﬁ'om forest or
non-forest areas contained in ariy Forest Rules of Tnpura, immediafely before the

commencement of these rules are hereby repealed.

(2) Notwithstanding such repeal, any action taken under the Rules or instructions so
repealed shall be deemed to have been' taken under the corresponding provision of

these Rules. iz, s ol ¥ |

|-._:H. . L i |

wseiunsm

Sd/-
(Dr v. K. Bahuguna)
Principal Secretary
Govt. of Tripura
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GEETRY 1 O

“EIST OF MINOR MINERALS - 101 10 w03 o0

(A'é-' defined M&éf@&&iéﬂ E:“(e) fMMRﬂ Adt i95'7 and H:lrther dec!ailed as $tich fiom time -
to timé under the Act) | o

VOITHER I0THN e 4 o o ol

.!llt

wiilidisio

1. Building stones

851 CYSMIITE T f_';'.;:‘-f"- 5*.!_ "r’-' i ¥
2. Gravel g g
i | Hnda jf:J:'I‘-J-'-.J.-“_- 1
3. Ordmary clay y :
- tl' wop i astagi s Q ,. (s 5 s
. % Ordmary sand other than sand usedfor prescrlbed purposes

Mineral Concessron Ru!es I960 Rule 70:- Sand not to be treated as minor mmeral when

£ 1

used for certain purposes. Sand shall not be treated as minor mlneraﬁw}ren G Wany of
“the FO“O‘WIhg pui-poses- Gaiba iabiduden b Znesa ey {30 4, i ‘ !

Gk -J ik AR ey :

TR P a5:41 10 g
1 Purposes of refractory and manufacture of ceramlc

il Metallurg:cal purposes,i,;.-,-r,_-ﬂ : als ,ﬁ_

".l_ll Optlcal PUIROSES: kgl chine = o

~iv. Purposes of stowing in coal mines; - g1 by j .
v. For manufacture of sillyicrete cement; 2t St uoenl

vi. For manufacture of Sodium silicate;

—

vii. For manufacture of pottery and glass;

—
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1

- 18. Shale

e a2zl [ rlt‘§ FOAN SRERNA Y BNITE {

- Tripura Gazette, Extraordinary Issue, September 22,2014 A. D. | W
5. Boulder; ' L FUE '
6. Shmgle : i-"_ i

7. Chalcedony or impure quartz, pebbles usadvﬁr.ball ~mill:purposes: or ﬁllmg for bore wells:
or for dewratwe purposes in buildings;

AL 10 2soqmsq o) ot bualin nod'W SShlisy gilieuluna unitie ¢
D yab vadie b jlslz polil bafla i
8. Limeshell L
"]'1:_:': 1I9E i 4
9. Kankar When used-in kilns for manufacture of lime
E r
) used as building materials

10. LI[I_I#SIOH_@ -;,;'_'..- 1ol aluel ool m buabnrasrbd
8 7 Murram i .edale 2odud To ot o pi on

ek o non s i bae tavisia
12. Bnck-earth sEn b
13. Fuller’s earth;
14. Bentonite; Rss 2 it |

15. Road melal; 0Ish

F6 Rhéumiaties ! oo luasin i 20lid al Boeu ol P Harde il ()
.f.hll 131! ﬂ -l”-.: PG et Lol = 1 = 'H;'.:ii'lii.;‘:' -'_ll_.
17. Slate When used for building material
i

DETY (A8 1o wnofzom |

wiliod i ® - S - ! . 1
LINLIG &J5T DYRNE ] P21 18 Deel ASily { tinres Ao0id (o)

19. Marble’ ) . _

0o gnindoEtunsn gmss b- W LIS VY stiise bisz bue snsnsuy gt}

20. Stones used formakmg mmhqlﬂmwm

21, Quartzite: and sand:stone, when usedifor purposgs of feels vanibald (0
building of for making foad metal and house hold

utensils, and

22. Salt- Peter.

;33
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SCHEDULE-‘X"

Rule 5(i)

Minor minerals for industrial and specific uses:-: .

(1) Building stone including granite:-. When mined for the purpose of manufacture

of polished tiles, slabs and other decorative
- and architectural purposes.

OR

When mined in large scale.for export of the
stone ‘in the form of cubes, slabs, boulder or
gravel and for construction of dams, dykes,

bridges
(2) Marble '
(3) Fuller’s earth
(4) Bentonite
(5) Lime Shell | When used in kilns for manufacturing of lime
(6) Kankar - | used as building materials.
(7) Limestone of any grade
(8) Brick earth ] ' When used in mechanized brick plants.
(9) Quartzite and sand stone] When used in cement manufacturing or in

any other manufacturing industry.

(10) Ordinary clay] When used in cement manufacturing ‘n any
industry other than cottage industry.

* (11) Shale



e

&
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W
ule 3(ii)

Minor minerals for uses other than in Industry:-

(1) Gravel - When used in construction of roads and buildings
other than mined in large scale for expon and for
export and for construction of dams, dykes,
bridges etc. g

(2) Ordinary clay ‘Other than 'u'.s‘_ed in cement manufa'ctu!ring: or in
' ~ 7 any industry except cottage industry.
(3) Ordinary sand " Other than sand used for presc-thed purposes.

Mineral Concessmn Rule 1960:- Rule 70., sand not to be treated as minor mineral when used
for cerlaln purposes and shall not bc treatcd as mmeral when used for any of the followmg

purposes.-

Purposes:-
(1) Purpose of refractory and manufacture of ceramic
(ii)  Optical purpose. -
(iii)  Metallurgical purpose
(iv)  Purposes or stowing in coal mines
(v) For manufacture of siluicrete cement
(vi)  For manufacture of sodium sil'icate-

(vii)  For manufacture of pottery and glass

(4) Boulder ~ When used in construction of roads and buildings other than mined in large
scale for export and for *construction of dams, dykes and bridges etc.

B T e e ——

@

o
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N

\ B1OS CC nardenatnad auzel pienibnog’
. (5) Shingle

(6) Chalcedony or impure quartz pebbler Whemuserd for ball mill purposes or filling fo:
bore well or for decorative purposes in building:

(7) Murram
& ~tarbal i wedic shaid
(8) Brick earth
i i To -G :
(9)Road fmetal, 16 slsoz g8l ni barim ngsit, s
(10) Reh matti | s
(11) Slate and shale . When used as building - materials- and . other
' J ¥ __tﬁan used in_cement or other mdustry except
; * cottage mdustry
(12) Stones e When used for makmg household utensds

(.I 3) Q'Uartzilt@ and éandstope - '::When used | fur purposes of bulldmg or for makmg road
SRWOREY e WRICT DD R el 5 househo]d utensils other than used in cement

manufacturing or in any manufacturing mdustry.

(14) Salt petre

36
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-‘Application for mining lease LTI YOI

Application for renewal of mining lease "'

Receipt of application for mining lease or renewals
Register of application for mining lease
Register of mining lease

Mining lease deed

~ Transfer lease deed

Monthly return of minor minerals raised
Quarterly royalty statement
Annual return on minor minerals raised dispatched,

royalty paid manpower employed etc.

Tripura Gazette, Extraordinary Issue, September 22, 2014 A. D. ' é\:‘/i}?ﬁ

$'\§"\

Form A ~—

-1 Form B

FormC 7
Form D~
FormE 7
Form F —
Form G

Form H -
Form [

“IFormJ ~
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AIUAAH D2 T2 40T

Form of application for mining permite! oinom o (o0on

Application for revision

* Notice of opening, closing or change

Form of Challans for Transport of minor minerals

g =

Py 5

~Form of Mining permit for minor minerals 92691 Bl ;

Form K
4 moitssiigForm L7
0% resiseniioForm M
Form N

Form O

In 5V jigoa ¥ .
¥ '
ry rrE ) - -__"fi
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4 . : # JO 00 redmanms? ouzzl GenEnosAS SHIOKEU BT : 6\"‘/ |
L] .
_ SECOND SCHEDULE
e (see Sec16-1(¢)) - |
\./ 'g
BPATN .I/fl\" . E
Period of 11 quarry lease sz b} -_l’ 1.1 "oRate of dead rent per hectare per annum :,
1. First year of the lease (zinailgud ai ggfiagiug od o) "
2. Second year smd anwards Rs.:20,-00_0!~//r
- Sd/- 'r'ui
i R T | 1%, o i
(Dr V. K. Bahuguna) ' | 4
| .
Principal Secretary i{F
Department of Forests i
Government of Tripura. 4
't
i
!
|
X 4 :!
sisess | 5 . ']
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| LITAIADZ AHOD 12
-} FORM <A/
APPLICATIONFOR MINING LEASE
1215000 wse - [Sub-Rule (1) of Rule (6)] siial i A,'i'l._
(To be submitted in duplicate)

RIS WL i viamen i s i T LT S N IO -+ (Place)

B o s omtinion S e e i e S R SRR T S S (Hour)

1 ety e R s (Date)

hP
Initial of Receiving Officer;:
To 1E10997 Thminnid
‘0 i ton * (]

............... A,

Sir,
I[/We request that a mining lease under the -
. 1) Tripura Minor Mineral Concession Rules, 2014 may be granted to me/us.
| / 2) .AsumofRs.2000/- and Rs.500/- being fhe fees in respect of this application
_ and preliminary expenses respectively payable under sub-rule (2) of Rule 6 of the
¥ said rule have been deposited in the Government Treasury (Vide Challans

3)  The required particulars are given below :-

1. Name of the applicant with complete address ( phone number, email id) :

/
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ii. Is the applicant a private individual/Private Company/Public company  Public
Sector undertaking /Co-operative Society/Firm or Association/Joint Sector

Undertaking or any other.

iii. In case the applicgnt [T
a) An individual, his nationality, Qualiﬁcatilon and permanent résidency.

b) A private company its place of registration and copy of certificate of
incorporation and the nationality of the membt_erfBoafd of f)irpctors of the

Company. /

¢). ‘A public companyj its place of incorporation and copy of certificate of 1
incorporation and the nationality of its .Digqggo_rs:;__ A nofei s ‘
d) A firm or association, the nationality-of all the partners of the firm or
members of the association: L
¢) A co-operative society, the nationality of its members; its place of registration
and a topy of the certificate of registration.
iv). Profession or nature of business of the applicant.
4) Particulars of documents appended: ¢

i.  Mining dues clearance certificate; OR

ii. " Affidavit in lieu of mining dues clearance certificate subject to the
production of mining dues clearance certificate within ninety days of

making application: oY _ o5 10 J

iii.  Affidavit when not holding any mining lease.

41
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5) - Mineral/Minerals which the applicant;intends to mine
6) Pcriod for which mining lease is required '
7) Extent of the area for which mining lease is requiréd

- 8) Details of the area in respect of which mining lease is required.

935 1 ot No/Dag: '|'®
MouzaJVillage .PIOt = D‘ag JAreas

District

ip/
S anershlp occupancy

9) In case the area applied for lease is under forest, then the following particulars arc given:
i.  Forest Division, Range and Beat.
ii.  Legal status of the forest whether RF/PRF/PF/UGF-.
~iii.  Whether it forms part of a National park or wild life sanc'n'arj.; ‘
iv. ' Type and extent:of Vegetati(;n in the area.
10) A sketch plan should be submitted on'scale showing the'following:

i. the area applied for lease together with boundary, if any, of any other
existing/mining lease in case the area applied for has any common point or

line with the boundaries of existing quarry lease;

/ ii.  the dimensions of the lines forming the boundary of area and the bearing
’ and distance of all corner points from any important, ;;cominent and fixed

point or points ;

42
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iii.  all important surface and natural features (namely roads, railway, wells,
religious place, public place, cremation ground Government

establishments, streams, etc.);

11) Particulars of the areas mineral-wise in each district the applicant or any person joint
in interest with him. '

3 1

i.alrea‘dy h.olds under quarry lease;
ii.has already applied for but not granted;
iii.being applied for simultaqeously;
12) ~ Manner in which the mineral raised ié to be utilized;
~; -. if for ca;-)tivei u%’_.the ?c:_ttipn of plan}_ alid _i.n_dust_ry; ok
ii. if fbr saie, whether the mineral will be supplied in raw form 'Ior after processing

. (i.e./crushing/grinding/benefactation/calgining) . - - il
13) Financial resources of the applicant
14)  Any other particulars which the'e'lpplicant wishes to furnish;

I/We do hereby declare that the particulars furnished above are correct and/am/are ready to

furnish any other details including accurate plans and security deposit as may be required by

s




yOI.I. !

Place:

Date:

1.

2
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s Bion 115t f_vjf:'rn

 Yours faithfully,

. Signature of the Applicant

If the application is sxgned by an authorlzed agent of the appllcant then the
powerofAttomey should be attached. . - .+ . fez 1o

The application should relate to one compact area/ linear §t1“étt—:h 'ohly.

li [?
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APPLICATION FOR RENEWAL OF MINING LEASE
[S“b‘l"“lﬂ;(’i)‘ﬂ!;Rﬂle w)] Ul IS S5uiaa Heutond T

(to besqu_ittéd in duplicate) . .. 194
Receivedat ...................... (Place)
walie gyl
B s et g (Hours)
y 2. 1guea laidw 1o = LT3 o el ¥
VIR A (AR [ I (Date) Dated, the ................ , 20 "
b oot | 571 248 ! )
J upst # Tinl = [y |
To Pt
Initial of Receiving Officer
,.L.T‘ 1% ‘..,';_.‘_._If*_'i diobl 2 gl add le CRlEs 16 WIS 40
‘I L “'l
Slr’ 1400 GE ) :-,.u. A -:'Ji e EER LRI T sl

I/We request for renewal of my/our mining ]qase under the T nPura Minor Mineral

Concession Rules 20] 4

HizlC

Sl 2 A sum of Rs 2000/- bemg the apphcauon fee pdydble under
" sub-rule (2) of rule 6 of the said rules has been deposated in

the Government treasury (vide Challans No................ dated
................ of ..yl treasury: .. abiod 0.,
Deinz v 1on jud 35 |

3. The required particulars are given below. ;5 -
Name of the applicant with complete address ( phone number, email id):

Is the applicant a private: individual/Private Company/Public Company/Co-operative
Society/Firm or Assomatloanubllo Sector Undertaking/Joint Sector Undertakmg or
any other;
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fii.

vi.

vii.

viii.

‘enclosed);

.
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MWES AV ME 16) .17 '_.I';"":'.l

. Profession or nature of business of'applicant;

Reference of the valid clearance certificate of payment of mining dues (copy

L

Particulars of the mining lease granted earlier;
‘ (a) Partiqul;strs of the miningi:iease of which renlgwal is desired;
(b) Details of previous renewal granted, if any;
Period for which renewal of quarry lease isllrequired;
(a) The area applied for renewal;
(b) Description of the area applied for renewal;

(c) Particulars of map of the lease hold with area applied for renewal clearlv marked
on it (attached)

(d) Does the area applied for lease fall in Govt. land;

(e ) If not, “No Objection Certificate’ for undertaking mining operations has to be
obtained from the owner/occupier/District Council in writing and be filed:

'_':_!Partlculars of the a areas mmeral-wnse in each dlstrlct the applicai. or any person |01nl
“in interest w1th hlm

(a) already holds under mining lease;

(b) has already applied for But not granted;

(c) being applied for simult#heously; ©
Manner in which the mineralis to be utilézedi' prHe

(a) if for captive usé, the location of plant and industry:
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>

(b) il tor sale, whether mineral will be supplied in raw form or after
processing(i.c. cru.;;hing:‘grinding/bcncﬁcialinna’calcining)_

\ Details of oytput during the lease period held:

A mining plan to the scale o be attached with the application. The plan should
incorporite the following (for more than 5 ha approved from MMRD) :

plan ol the arca applied for showing location, boundaries. natural water
Cti uso dorest areas: assessment of impact of mining activity on lorest. land
surface. and environment including air and water poljution.

i The spot or spots where the excavation is 1o be done in the first year and ity
extent: a lentative scheme of mining year-wise for the subsequent years of the
fease period:

i.  Mecthod of mining. i.c. the extent of manual mining and/or extent of mining by
use of machinery and mechanical devices:

iv.  The details of scheme for restoration of the arcas a forestation land reclamation.

use of pollution control devices:

\ An undertaking for payment of reclamation cost on competition of mining.
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Any other particulars which the applicant wishes to furnish:

a

{/We do hereby declare that the particulars [umished above are correct and am/ase ready to
furnish any other details including accurate plans and security deposit as may be required by

YOU.

Pl : Yours faithiully,

Dute -

«Signature of applicant

Note: - I the application is signed an authorized agents of the applicant. than the power of
attorney should be attached. '
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na FORM - C
RECEIPT OF APPLICATION FOR MINING LEASE OR RENEWALS
[(Sub Rule (3} of Rule (7}]
GOVERNMENT OF TRIPURA

SLNO Dated ................ 0 ... .

Received the application with the following enclosures tor Quarry lease/renewal of

fease of Sheb:Sarvasri. . L al ... thoury on
................ 200 dorabout. .o hectares of land ecated
in Village/Block/Forest Range............ Mouza.......ooo District ... Tor

mining the minor mineral/minerals.

Enclosures:

Place : Signature and Designation of Receiving
Ofhicer

Date :

19




FORM -D

REGISTER OF APPLICATION FOR MINING LEASE OR RENEWALS

———

| [Timcanddatenn! ¥ _ _ l it | _;
|' ’ : — which Name of the ! Particulars of the minor | e | IUadl(m : Name of i
¢ application was | applicantwith |\, % Bk . 'Vil!age. Mouza |

. application | " | Mineraliminerals which *  of the land ! boundaries l : |
| No | | receivedbythe | complete Boae ks : ; ; (or forest
N forlease | Reoeivig e the applicant desires to . applied for lease , of the land -
n ]' Offcer | . | applied for - &
T N i |
B ¢ $ 6 1 7§ |
S w1 - L B! M.
il Plot Nos | App[lC&IiDl’l fee paldand l Final dlﬁpOSﬂI’ of the [ g[g-na[urg of ‘
| &Nl)ag ; Prliminary expenses | application together with |~ Remarks | the Officer |
‘ 0S. [ dCFOS“Cd ; number and order : ‘

| ? e -

Y 10 | Il ! 12 RE
L S S . A

‘01 "V +107 "ZZ 1aquaidag *anss Kieurpioenx § ‘anozeo) vindil |,

pY,




FORM —-E

" REGISTER OF MINING LEASES

k¥

(<

Date on which 4 el e e 4 E <o sty
<l Tame ﬁ;gf Date of | 2PP! ication was | No. & Date of grant r,:?:ﬁg:; - | Period for which Dateof | Total area for
) licati received by the of lease with | lease has been | execution of | which lease has
No | ‘complete | spplication .| iR Sviig < f e ed © o leasedeed {* been granted
id iving references it grant ease gran
_ officer gl : - ! g A
1 2 3 G 5 6 ARE 8 9
Situation of the & N2 e Date of-chang.e [ Date of assignment [ -
land i.e. district - R gl - together with details | or transfér of lease* | Date of expiry i ; i3]
Mouza village | Dag No. a';‘;’;'gm‘:fms -“!ﬂd Sof change that take | * ifany,andthe- |-G or - | S‘g?‘“ﬂ:‘ :
forest range with area it dxfem : pc::{ ~ place in name and -~ | name and address | relinquishment | ° Sfficer =
where applicable AR fen'ew af | Other particulars ofthe | < . ofthe - “ orcancellation- o
ctc = n G 3 holder of mining lease | assignee/transferee || .~
10 n g 12 3 4 L &S ' 16 S

{4

(1 'V b10 ‘7z 1oquisideg ‘aniss| Aretpioirxg “oiazecy wandii |
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FORM-F -

MODEL FORM OF MINING LEASE

THIS INDENTURE made this ............... dayof ...... 20  between the Govémment of
Tripura (hereinafter referred to as the “Lessor” which expression shall where the context
so admits be deemed to include the successors and assigns) of the one part and

Wherethe | .......otiieestrssserssess (Name of pefson with address _-and occupation)
lessee is an (hereinafter referred to as the “lessee” which expression shall where the
individual context so admits be deemed to include his heirs, executors, administrators,

representatives and their permitted assigns).

Whenthe. | ...ceeecihiotgde il orenid (Name of ;.aérsons with address and occupation),aﬁd

lessees are = ....... (Name of person with address and occupation) (hereinafter referred to as
more than the “lessees” which expression shall where the context so admits be deemed
one to include their respective heirs, executors, administrators, representatives and
individual their permitted assigns)
Whenthe  .......... (Name and address of partner), son of ..........cccoioeiveevennn. ' of
lesseeisa  .oiveeeniienss o OF i iidvneinn son of .......... of il codissoss all carrying an
registered business in partnership under the firm name and style of .............. (Name of
firm the firm) registered under the Indian Partnership Act, 1932 (9 of 1932) and
having their registered office at in the town of .................... (hereinafter

 referred to as the “Lessee” which expression shall where the context so admits
be deemed to include all the said partners, their respective hCII'S executors,
legal representatives, and permitted assigns) .
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When the
lessee is a

registered
Co.

Tripura Gazette, Extraordinary Issue, September 22, 2014 A. D.

..................... (Name of company), a company registered under(Act under
which incorporated) and having its registered officeat ................. (address)
(hereinafter referred to as the lessee which expression shall where the context
so admits be deemed to include its successors and permitted assigns) on the

~other part, WHEREAS THE lessee/lessees has/have applied to the State

Government in accordance with the Tripura Minor Mineral Concession
Rules, 2014 (hereinafter referred to as. the said Rule) for quarry lease for
......... in respect of the lands descrlbed in part 1 of the Schedule hereunder
wntten and has/have deposited with the State Government the sum of Rs.

cesiseeeeenniiesan, @S security and the sum of Rs... for meeting the prellmlnary
expenses for a lease. '

WITNESSETH that in consideration of the rents and royalties, covenants and agreements by

and in these presents and the schedule hereunder written reserved and contained and on the

part of the lessee/lessees to be paid, observed and performed the State Gavemmem. hereby
grants and demises into lessee/lessees.
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PART -1

;e The Area of this lease

] ]
“Location and area of the fﬁsef:'r—-
_ AII that tract of lands sitiated at ....... . ..(deScription of area or areas) in

oot (Mouza) in......... the Regléti'atlon DISl'l‘lct‘Df.....':':.SUb-dlStﬂCt......T'T.ahd e
‘Thana, gy bearmg cadastral Survey Nos.”..””... Containing an area'of ................... there
" 4bout delineated on the plan hereto annexed afid theréor® colored......... .md bounded as

follows:- g
“On thie' West by " b to notiEl HY 4224

L S 3] SIEMys v asar ', 33,4 OO 0% e iy
-On the North by Vbt 0 Eusitie i il seadn ['r stk O - pass st 70 B Mae
i ¢ 3 ctomes i [ i H Sy
On the South by o
" On the East by.
And "
hereinafter referred to as the _said lands
.
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(Partll.

108

Liberties, powers and privfleges to be exercised and enjoyed by the lessee/lessees subject to
the restrictions and conditions in Part-111

To enter = '
upon land &

search for
win, work
etc.

Tosink,

d'r'i've"an:d ks

make ptts
shaﬁs and

inclines etc.

To bringto -

use -4 .
machinery,
equipments
al.1 n

e Libeny.and power at all times during the terms hereby demisetl to enter
‘upon the said lands and jo search for myne, bore, dlg, drill or win, work, dress

- process, convert, carry away, and dispose of the said mineral/minerals *'

vl i.F

: 2 L:berty and power for or in connection wnh any of the purposqs mentioned

in this part to sink, dnve maintain and use in the said lands any pits, shafts,
mchnes, drifts, levels waterways alrways and ‘other works (and to use
maintain, deepen, or extend any existing works of the l__rke nature in the said
lands.) " ' '

(SRR

3. Liberty and powerfor, or.in connection with any of the purposes 1azntioned

. in this part to erect, constryct, maintain and use on or under the said lands and
~engines machinery, plant, dressing ﬂoors, furnaces, coke ovens, brick kilns,

workshops, store houses, bungalows, godowns, sheds and other buildings and

- other warks and conveniences of the like nature on or under the said lands.

.ifq'_ i i .{J-t‘i
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To make
roads and
ways etc. and
use existing
roads and
ways

To get
building and

materials etc.

To use

]
matter from
streams etc.

Tripura Gazette, Extraordinary Issue, September 22, 2014 A.D.

4. Liberty and power for or in connection with any of the purposes mentioned
in this part to make any stream ways, railways, aircraft landing grounds and
other ways in or over the said land and to use, maintain and repass with or
without horses, cattle, wagons, aircrafts, locomotives, or other vehicles or the

~ same (or any existing stramways, railways, roads and other ways in or over

the said lanids) on such conditions as may be agreed to. o

5. Liberty and power for or in connection with any of the purposes mentioned

in this part to quarry and get stone; gravel and other building and road
materials and clay and to use and employ: the same and to manufacture such

.clay into bricks or tiles and to use such bricks or tiles but not to sell any such
_ materials, bricks or tiles.

6. leerty and power for or in connection with any of the . purposes mentioned
in this part but subject to the rlght of any existing or future lessees and with
the written permission of District Magistrate & Collector/ Director to
-appropriate and use water from any streams, water-courses, spring_or other
sources in or upon the said lands and to divert, step up, or dam aﬁy_ such
stream of water course and course and collect and impound any such water
and to make, construct and maintain any water course, culverts, drains or
reservoirs buf not as to deprive any cultivated lands, villages, buildings or
watering places for livestock of a reasonable supply of water as before
accustomed nor in any way to foul or pollutes any streams. or springs.

' Provided that the' lessee/lessees shall not interfere with navigation in any

navigable stream not shall divert such stream, also conditions given in rule 3
without the previous written permission of the State Government.
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To use and
for stacking,
heaping,
depositing
purpose.

Beneficiation

and
cqnvcyin g
away of

product_io.ni_ o

To clear
brushwood
and to fell
and utilize
trees etc.
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7. Liberty and power to enter upon and use a sufficient pa& of the surface of
such lands for the purpose of stacking, heaping, storing or depositing therein

any produce of the mines or Works carried on and any tools, equipment, earth

and materials and substances dug or raised under the liberties and powers

_mentioned in this part.

8, Llherty and pawer to enter upon. and use a sufficient part of the said lands

o, beneﬁclate aqy mmeral produced from the said lands and to carry away
2 such beneﬂciazed mmeral

qm

wff B Hai ":I!{I!’&'f‘!,l '

AT b bl _.,:_..';f'e': 0 - i s ! {
i Wi L0 = L 4773

9, Liberty and power for or in connection with any of the purposes mentioned
in this part and subject to the existing rights of others and save as provided in
relevant’ clause of Part Il of this schedule to clear undergrowth and
brushwood and to fell?iiiili_z'.e any trees or timber standing or found on the said
lands provided that the Statc Government may ask the lessee/ lessees to pay
“for any trees or timber felled and utilized by him/them at the rates specified by

" "the Dlstnct Maglstrate & Collector or the State Government.

JRL dhad 13k, ‘ raaf b
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PART III'

y A igi%
I‘I- ro

Restriction and condltlons as to the exercise of the lecmes, Powers and inleges in Part it

No building i i S

etc. upon
certain
places.

? ¥U3

No building etc. shall be erected, set up
or placed and no surface operations shall
be carned on in or upon any public
pleasure ground, ‘burning or burial
ground, or place heid sacred by any class
of persons or any house or village site,

~public road, or other place which the
~‘State Government may determine as

public:ground nor in such a manner as to
injure .or . prejudicially affect - any

- buildings, works, property or rights of

other persons and no land shall be used
for surfacg operations which is already
occupied by persons other than the State
Government for works or purposes not
included in the lease. The lessee/lessees
shall not also interfere with any nghts of
way, well or tank.
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. : M - > ‘ i
Permission = 2. Before using for surface operations any land which has not already been
for surface used for such operations, the lessee/lessees shall give to District Magistrate &

operations Collectar of the District two calendar months previoué notice in writing
etcupon specnfymg the name or other description of the situation and the extent of the
certain ' ' "land proposed to be so used and the purposes for which the same is required
place.. " ‘and the said land shall not be so used if objection is issued by the District

 Magistrate & Collector within two months after the receipt by him of such

_notice unless the objectlons "0 stated shall on reference to the State
Govemment be annulled or wawed :

¢ £ _.f | = i ki i Al
Tocut trees . 23. The lesseeflcssees shail not wnhout the: express sanction of the Civisional
in unreserved i Forest Officer cut‘dpwn or injure any timber or trees on the said land but may

lands. © . -without such: sanction clear away any brushwood or undergrowths which
sild 28 3 “interfere with any operations authorized by these presents. The Divisional
il & - 1+ Forest Officer or the:State Government may require the lessee/lessees to pay
for any trees or timber felled and utilized by him/them at the rates specified by

RO 19 .the lesmnal Fnrestﬂfﬁceref the Division, .
To enter b ‘ o 4, Nutwnhsta,n;l]ng anythmg in this schedule
upon ' SRR L3 -':_ i _ ._,,_centamed the lessee/lessges shall not enter
reserved | _ g i ... upon any reserved forest or protected forest or
forests LU AR el R any area recorded as forest in the revenue
lisdl nozestiaeodls spaebl kel Yo Davrecordsidincluded sint the said lands without
il gven o0 Dwiiwtcoullemme dee i previous (sanction in writing of the District
1 oidun T nented it to 08) sue i Forest Officer nor fell, Cut and use any timber
e soEsibe g o aseiaaes oo ap! trees owithout. obtaining/ithe sanction in
Putom b Dnos oo saw notasger oo writing of that officer nor:otherwise than in
“sonageliv oo b accordance with such conditions as the State

Government may prescribe.
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No mining
operations

“within 50
metres of
public works
etc.
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e The lessees shall not work or carry on or allow to be worked of carried on

any. mmmg operatlons at or to any pomt wlth:n a dlstance of 50 meters from

. any rallway line except with previous written permission of the Railw:
' Admlmstratlon concerned or under or berieath any ropeway or any rope -

trestle or station, except under and in a.ccordance with the written permission
of the authonty owmng the ropeway or, from any reservour canal or other
publlc works such as public roads and bu:ldmgs or inhabited sits except with

_the prevmus, ‘written permissnon of the Dlstrlct Magisirate &

CollectorfDlrector or any off' icer authorlzed by the State Govemment in this
behalf and otherwise than in accordance with such ln§truct|0ns restrictions
and conditions either general or special which may be attached with such
permission. The said distance of 50/100/200 meters shall be measured in the
case of railway reservoir or canal or other structures as the case may be,

horlzontally from the outer of the bank or the outer cdge of the cutting as the
case may be and in case of a building horizontally from the plinth thereon. In
the case of village roads no working shall be carried on within a distance of
10 meters of the outer edge of the cutting except with the previous permission
of the District Magistrate & Collector or any other officer duly authorized by

the state Government in this behalf and otherwise than in accordance with

such directions, ‘restfictions and additions, either general or special, which
may be attached to such permission. i

Explanation: For the purpose of this clause the expression ‘Railway
Administration” shall have-the same meaning as it is defined to have in the
Indian Railway Act, 1890, by clause (6) of Section 3 of that Act, public road
shall mean a road which has been construction by artificially surfaced as
distinct from a track resultmg from repeated use. Village road will include any
track shown in‘the Revenhue record as village road.
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‘ qgs}ht_u_‘:s for 6. The lessee/lessees shall allow. existing and. future holders of Government
adjoining . :.llgenses or leases over any land which is comprised in or adjoins or is reached
Goyt : ., by the land held by the lease/leases reasonable facilities of access thereto.
licensees and

Nesson ‘Provided that no substamlal hindrance or lmerference shall be caused by such

‘holders of !lcensee or lease to the operatlons of the lesseeflessees under these
"__!presents and " fair compensatlon (as may be’ rnutually agreed: dpon or in the

event of disagreement, as may be decided by the State Government) shall be
o it __;mqglgtgthenlesseesby maspmafexercxse jof this liberty.

7. The Imsee shall not entcr upon any Tand or any way injure trees, crops, huts

or other propcrty wnthout the consent of occupier or failing such consent

" without the ‘written perrmssnon of the Dlstrlct Maglstrate & Collector and
' Dmsmnal Fores; Qfﬂcer as the c;nse may be

8. The lessee shall also pay compensatwn for any damage m_| ury etc. done to
the property of the occupier of the land of any other person as may be
' i assessed by the: Dlstnct Maglstrate &‘Collector and Dwxsmnal Forest Officer
L ARA -asthecase maybe raiiivigs st -_ ) Y i

Not to 9. The lessee shall not fell put and use. any tlmber or trees mcludlng bamboo,

destroy/use - canes ‘and’ other forest produce nowy standing or' Whl_(_:h hereafter may be

Forest '~ ' ' standing upon the Reserve Forest land without the: written permission of the -

produce = !Dwmonal Eonest Officer provided also that the exercise. of the liberty and

SIBONG Teviu poWers granted by the Divisional Forest Officer shall also be ubject to the

L0 Lo oCobservance of the terms and conditions of the Indian Forest Act, 1927 and the
2 rulesﬁ‘amedmereunder‘- } Douzel zagnoail o :
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Rights
reserved by
Forest Deptt.

Not to ;
interfere with
activities of
Forest

'Department

To avoid
destruction
of forest

growth . /

Lessee to
acquire prior

permission to-

remove/fell
out Forest
produce.

10. The 'Forest Départment reserves ‘the exclusive rights to continue

'enforcement bf all rules”and’ regulations of the Forest Department and to
undertake ‘any departimental operations as are usually done in Reserve Forest,
proposed reserve forest, unclassified open Govt. forest and also to entertain
any such contracts for operation and movement of forest produces etc. as are
usually done in the. Reserve Forest, proposed reserve forest, unclassified open
Govt. forest. -

11. The lesseé shall ‘in'no cdse interfere with the activities of the Forest
Department in the Reserve Forest portion of the area for which the lease is
granted as well as in the unclassed Govt. Forest porticii of the area wherein
forest operation takes p!ace under authority of the Forest Department licenses
issued nor shall mterfere with  the persons authorized by the Forest
Department to carry out such works over the said area. Such operatlons may

.include operations ' and _movement‘of major - forest - produces, minor forest -
- produces as well as elephant hunting operation and making of roads and

paths, survey and alignment, construction of building, marking of timber,
inspections etc. or any other activities as are usually done by the Forest
Dcpartment or by their authonzed persons.

12. The lessee shall organlze rmnlng works in such manner as to avoid
destruction of any forest growth and wherever such desituction is considered

" necessary and admitted by the Forest: Department, sufficient time shall be

given to the Forest Department to operate and remove the Forest produce
under: the provisions of the  licenses issued for the removal under the
provisions of the licenses issued for the removal of such forest produces.

13. In the event of the lessee requiring to fell, cut or remove any forest
produce in the course of mining operation with previous permission of the
Divisional Forest Officer the lessee will have to pay royalty, monopoly fees
and compensation at reasonable rates fixed by the Forest Department. In case
where felling and removal of trees in large numbers and or over large areas
are concerned, the Forest Department will have unfetteréd rights to deny such
permission. '
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Lesseeto ! *!

~obtain prior:

permission to |
open road

bug S2isEs s

Unrestricted:

right of oy
Forest Diey
to use roads. :
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14. The lessee ‘shall obtain' written permission from the Divisional Forest '

Officerin. advanee in the ev'ent of opemng any road mSIde the reserve forests
) i o Rl ae ..-i e 4 ":3'55-5; i 0 b b . i !

¥ 2 i T " - % -
3 41 100 0 TR0 g T 3

[ B Y TR ST L nnsigrdRer sl ar ;:’ iz s b
‘15.:(a) The Forest Departmeot-and its contractors and persons authorized by
the! Forest Department shall have unrestricted rlghts to use the roads-in the
: Reserve Forests made by the lessee. Ty - s2imsh

F'_.".‘.';"i:_ Sty HEnY

(b) The Forest Department resorves the nghts to mstall eheck gates where

_control of 11]egal traffic and cheokmg of forest procluces become necessary.

-. _ The lessee and thelr contractors and employees shail abiHe by the restrictions
i imposed by the Forest Department at such check gates as may be necessary in.

Decision of
the Goyt. of
Tripurais =
final -

Time
limitation of
mining
operation

. and transport

T35 b

the matter of movement of thetr ve icles_.i _.

16: In the event of disputes arising between the lessee and the Divisional
Forest Officer in the matter of interpretation of any of the above mentioned
clauses or _thetmestmenons.fput, forward : thereunder the demsnons of  the
Government of Tnpura will be final. sibee svodi: 121 v

17. Mining operatlon and transport shall be allowed only from 6.00 AM to
6.00 PM on all working days and for any change of timing prior approval of
Divisional Forest Officer is s necessary.

JAE
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All those the mines beds/veins, seams of ......... (here state the mineral or minerals hereinafter
and in the scheduled referred to as the said minerals) situatedlying and being in and/or under

the lands which are referred to in part | of the said schedules, together with the liberties.

Powers and privileges to be exercised or énjoyed in connection herewith which are mentioned
in Part I1 of the said Scheduled subject to the restrictions and conditions as to the exercise and

enjoyment of such liberties power and privilages which are mentioned in_part 111 of the said

schedule EXCEPT and reserving out of this'demise into the State Government the !iberties,
powers and privileges mentioned in part IV of the'said schedule TO HOLD the premises here
by granted and demise upto the lessee/lessees from - il day
............. 20............ for the terms of ............. Years thence next ensuing YIELGING
AND PAYING therefore upto State Government the several rents and’Royalities mentioned
in part V of the said schedule m'ﬁ&&ive times there in specified subject to the provisions
contained in part VI of the said schedule and the lessee/lessees hereby convenants with the
State Government as in part VII of the said schedule is expressed and *".e State Government
as in part VII of the said schedule as. expressed AND it is hereby fnutually agreed between the
parties hereto as in Part [X of the said scheduled is expressed

IN WITNESS WHEREOF these presents have been executed in manner hereunder appearing
the day and year first above written. .

The Scheduled abovereferred to - jo

o
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PART -1V

Liberties, Powers and Privileges reserved to the State Government

To Work Liberty and power. for the State Government to any lessee or persons

other authorized by it in that behalf to enter into and upon the said lands and to
minerals search for win, work, dig, get, raise, dress, process, convert and carry away

minerals other than the said minerals and any other sv" stances and for these
purposes to sink, drive, make, erect, construct, maintain and use such pits,
shafts, inclines, drifts, levels and other lines, waterways, airways, water -
courses, drains, reservoirs, -engines, machinery, plant, building, canals,
tramways, railways, roadways and other works and conveniences ..- may be
deemed necessary or convenient. "

PROVIDED THAT in the exercise of such liberty and power no substantial
hindrance or interference shall be caused to or with the liberties, powers and
privileges of the lessee/lessees under these presents and that fair compensation
(as may be mutually-agreed upon or in the event of disagreemént as may be
decided by the State Govt.) shall be made to the lessec-'2ssees for all loss or
damage sustained by their lessee/lessees by reason or in consequences of the
exercise of such liberty and power.
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v

Liberty and power for the State Government or any lessee or person
authorized by it in that behalf to enter into and upon the said lands and to
make upon, over or. through the same railways, tramways, roadways, or
pipelines for any such purpose other than these mentioned in Part-Il of these
presents and to get from the said lands, stones, gravel, earth and other
materials for making, mainmining and repairing such railways, tramways or
roads or, any existing railways and roads and to go and repass at all times
with or without horses, cattle or other animals, crafts, wagons, carriages,
locomotives, or other ‘'vehicles over or along any such railways, tramways,
roads, lines and other ways for all purposes and as occasions may require
provided that in the exercise of such liberty and power by such other lessee
or persons no substantial hindrance or interference shall be caused to or with
the liberties, powers, and privileges of the lessee/lessees under these
presents and that fair compensation as may be mutually agreed upon or in
the event of disagreement is may be decided by the State Government shall
be made to the lessee/lessees for all loss or damages substantial hindrance or
interference shall be caused to or with the exercise by such lessee or persons
of such liberty and power. '

PART-V—

Rents and Royalties Reserved by this lease

The lessee shall. pay, for every year except the first year of the lease, yearly

dead rent as specified in clause 2 of this part in respect of each mineral.

Provided that the lessee shall be liable to pay the dead rent or royalty in
respect of each mineral whichever is higher in amount but not both.

A
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2. Subject to the provision Qf clause | of this part, during the subsistence
of the lease, the lessee/lessees shall pay to the State Government, annual
dead rent at the following rate/rates or such revised rate/rates which may be
communicated in writing to the lessee/lessees by the State Government per
mineral per hectare of the land demised and described in Part-1 of this
schedule. : '

Period of the mining lease. « : . Rate of dead rent per ha per annum
MY T} 2390 i Eaf] ; TiL
2™ year and onwards Rs.20,000/-

3. Subject to the provision of clause 1 of this part, the lessee/lessees shall
during the subsistence of this lease, pay to the State Government such times

~and in such manner as the State Government may presciibe royalty in respect

of ariy mineral/minerals removed by him/them from the leased area at the rate

* for the time being ‘notified by the Government »rder Tripura Minor

Payment of

surface rent '

and water
rate

Concession Rules, 2014.

fede Sl sah a1 3, Thelessee/lessees shall pay rent and water

| veetd e ocioo o rate to the State Government in resnect of all
L LT parts: of ‘the surface of the said lands which
shall from time to time be occupied or used by
Loz ud I the lessee/lessees under the authority of these
i presents at the rate of Rs5000/- and Rs1000/-
respectively, per annum per. hectare of the
area so occupied or used and so in proportion
for any area less than-. hectare*during the
period from the commencement of such
occupation or use until the area shall cease to
be so occupied or used and shall as far as
possible restore the surface land so used to its
original condition. Surface rent and water rate
shall be paid as hereinbefore detailed in clause
2; PROVIDED THAT NO such rent/water
rate shall be payable in respect of the
occupation and use of the area comprised in
any roads or ways to which the public have
full right of access. ;
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- PART-VI

Provisions relating to fhe Rents aqd Ru ,'alties

. The rent, water rate and royalties mentioned in Part-V of this schedule

shall be paid free from any deduction to the State Government and in
such manner as the State Government may prescribe.

.For the purpose of computing the said royalties the lessee/lessees shall

keep a carrect account of the mineral/minerals produced and

‘despatched. The Account as well as the weight of the mineral,fminerals

in stock or the process of export may.be checked by an officer
authorized by the Central or State Government.

Should any rent, royalty or other sums due to the state government
under the terms and conditions of these presents be not paid by the
lessee/lessees within the prescribed time, the same may be recovered
togéther with simple interest due thereon a the rate of 10% per annum
on a certificate of such officer as may be specified by the state
Government by general or special order, in the same manner as an area
of land revenue. ‘
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PART-VII

~ The covenants of the Lesseo!Lessees .

1. The lessee/lessees shall pay the Tent, water raw and royalties reserved
by this lease at such times and in the manner provided in _Pafts- V & VI of
these presents and-shall also pay, discharge all taxes, rents, assessments and
impositions whatsoever being in the nature of public demands which shall,
from time to time, be charged, assessed or imposed by the authority of the
Central and State Government upon or in resp'ect of the premises and works

- of the lessee/lessees in common with other premises and works of a like

nature except demands for land revenue.

2. The lessee/lessees shall at his/thcif own expense erect and at all. times

maintain and keep in repair boundary marks and pfllars according to the
demarcation to be shown in the plan annexed to this lease. Such miarks and
pillars shall be sufficiently clear of the shrubs and other obstructions as to
allow easy identification. -

4, The IesseefleSSees shall commence operation
2 within Six months from the date of execution
of the lease and shall thereafter at all times
during the continuance ¢* this lease search for,

win work. and develop the said - minerals .

without voluntary intermission in skillful and
workmanlike manner in accordance with the
mine plan so submitted and dtily approved by
the Principal Chief Conservator of Forests and
as prescribed under- clause 12 hereinafter
without doing or permitting to be done any
unnecessary or avoidable damage to the
surface of the said lands or the crops,
buildings, structures or ather property thereon.
For the purpose of this clause, operations shall
include the erection of machinery, lying of a
tramway or construction of a road in
connection with the mine.
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4. The lessee/lessees shall make and pay to such reasonable satisfaction and
compensation as may be assessed by lawful authority in accordance with the
law in force on the subject for all damage, injury or disturbance which may be
done by him/them in exercise of the powers granted by this lease and shall
indemnify and keep indemnified fully and completely the State Government
against all claims which .may be made by any person or persons in respect of
any such damage, injury or disturbance and all costs and expenses in
connection herewith. .

5. The lessee/lessees shall during the subsistence of this lease well and
sufficiently secure and keep open with timber or other durable mean all pits,
shafts and workings that may be made or used in the said lands and make and
maintain sufficient fences-to the s_htisfaction-of the State Government round
every such pit, shaft or working whether the same is abandoned or not and

shall during the same period keep all working in the said lands, excep: such as_

may be abandoned, accessible, free from water, foul air and pollution as far as
possible. '

6. The lessee/lessees shall strengthen and ‘support to the satisfaction of the
Railway Administration concerned or the State Government, as the case may
be, any part of the mine which in its 'opinion required such strengthening or
support for the safety of any railway, reservoir, cana' road and any other
public works or structures mentioned under rule .

7. The lessee/lessees shall allow any officer authorized by the Central
Government or the State Government in that behalf to entér upon the premises
including any building, excavation, or land comprised in the lease for the
purpose of inspecting, examining, surveying, prospecting and making plans
thereof, sampling and collecting data and the lessee/lessees shall with proper
person employed by the lessee/lessees and acquainted with the mines and
works effectively assist the officer, agents, servants and workmen in

LY
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conducting every such section and shall afford them all facilities, information

connected with them, the working of mines which they may reasonably
require and also shall and will conform to and observe all orders and
regulations which the State Government as the result of such inspection or
otherwise may from time to time deem fit to impose.

To report 8. The lessee/lessees shall without delay send to the District Magistrate &

accident Collector, the Pril_lcipal Chief Conservator of Forest”and the Labour
Department report of any accident causing death or ‘'serious bodily injury or to
property or seriously affecting or endangering life or property which may
occur in the course of the operations under this lease:

To report 9. The lessee/lessees shall report to the Director of Industries and Commerce
discovery of  Department or the Principal Chief Conservator of Forests the discovery in the
other leased area of any mineral not specified in the lease within sixty days of such
minerals discovery along with full particulars of the nature and position of each such

find. If any mineral not specified in the _lease is: discqyeréd in the leased area,
the lessee/lessees shall not win and dispose such mineral unless such mineral
is included in the lease or a separate lease is obtained th=r:fore.

To keep 10. The lessee/lessees shall at all time during the sdid term keep or cause to be
recordsand  kept at an office to be situated upon or near the. said lands correct and
accounts intelligible books of accounts which shall contain accurate entries showing
regarding from time to time:-

production gt At . A 1

i jquality of the said mineral/minerals realized from the said lands.

employment Quantities of the various qualities of mmcrals beneficiated or
etc, :

converted.

. Quantities of the various qualities of the said mme« is- sold and exported
separately '

2
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iv. Quan_titi_c; of _the various qualities of the said mineral/minerals otherwise
disposed of and the manner and purpose of such disposal.

'v. The price and all other particulars of all sales of said mineral/minerals.

vi. The number of persons employed in the mines or works or upon the said
lands specifying nationality, qualifications and pay of the technical
personnel. '

LHdy vii. Such other facts,. particulars and circumstances as the State Government

. may from time to time require and shall also furnish free of charge to such
officers and at such times as the State Government may appoint true and
correct abstracts of all or any such books of accounts and 'such information
and returns to all or any of the matters aforesaid as the State Government
may prescribe and shall at all reasonable times allow such officer as the
State Government officer as the State Government shall in that behalf

~“appoint to enter into and have free access to the said officers for the
purpose of examining and inspecting the books of accounts, plans and
records and to make copies thereof and make extracts there from.

To maintain  11. The lessee/lessees shall at all times during the said 12rms maintain at the
planetc. ~ 'mine office correct intelligible up to date and complete plans and sanctions of

the mines in the said lands. They shall show all the operations and working
and all the trenches, pits and drillings made by him/them in the course of
operations carried on by him/them under the lease, faults and other
disturbances encountered and geological data and all such plans and sections
shall be amended and filled up by and from actual survey to be made for that
. purpose at the end of twelve months or any period specified from time to time
and the lessee/lessees shall furnish free of charge to the Central and State
Governments true and correct copies of such plans and sections whenever
required. Accurate records of all trenches, pits and drilliln 2 shall show:

i.  The subsoil and strata through which they pass
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ii. .~ Any mineral encountered.

iii.  Any other matter of interest and all data required by the Central
and State Govemmems from time to time.

v

_The lessee!lcssees shall allow any of‘ﬁcer of the Central or ‘the. State
Government authorized in this behalf to mspcct ‘the same at all reasonable
times. He/they shall also supply when asked for by the State Government/the
Director of Geological Survey of India, the Director, Indian Bureau of Mines,
Director of Industries .&_Commerce, Principal Chief Conservator of Forests
Tripura a composite plan of the area showing thickness, dip, inclination, etc.
of all the same as also the quantlty of reserves quallty-w1se

| l(A) The lessee shall pay a wagc not less than the minimum wage to the
employees as prescribed by the Central or State Government from tiraz to
time. '

11(B). The lessee shall comply with provisions of the Mines Act, 1952.

11(C) The lessee shall take measures for the protection of environment like
planting of trees, reclamation of land, use of pollution control devices and

. such other measures as may be prescribed by the Central or Tripura State

Pollution Control Board or State Government from ti_rr_l_lel to time at his own
expenses.

i .No rrumrig lease permit shall be grantcd in Natlonal Parks and
Wild Life Sanctuarles

2

ii: !No. mlmng lease penmt sha]l be granted in any forest areas
" (PF/RF/Unclassified PF etc.) without prior approval from the
Central Government under Forest Conservation Act, 1980.

iii. lrrespective of the area involved, the reclamation plan of the
proposed mining area shall be approved ty the Principal Chlef
Conservator of Forests before granting the mining lease.
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iv. In case of forest areas, no ‘construction activity will be.allowed
whether temporary or permanent in nature. i

L 5

\2 The lessee shall obtam monthly permlt of the produce to excavate
and transport from the Principal Chtef Conservator of Forests ar
-hls authorized Ofﬁoer -

vi. The date of the commencement of the period which a mining lease
is granted shall be the date on which the pe!'mlssmn under Forest
- (Conservation) Act, 1980 granted by the Govt. of India in case of

. forest land.

vii. In case of forest land, the survey, and demarcation and handing
' over of the area to the lessee shall be done by the Divisional Forest
© Officer. :

< viii. The Royalties in respect of lease granted shall be deposited by
the lessee m forest revenue head in accordance Wlth ‘the existing
ru}es : i

* ix.»Mining operation and transport shall not be allowed during night
* and on all holidays. Mining operation will be allowed on working
days between 6.00 AM to 6.00 PM. o'

e

11(D) The lessee shall pay compensation to the occupier of the land on the
date and in the manner as prescribed by the State Government.

Act. 67 of 12. The lessee shall be bound by such rul_es as may be 1ssued from time to
1957 .time by the Government of India under Section 18 of the Mines and
: “Minerals (Regulation and Development) Act, 1957, (Act. 67 of 1957)
and shall not carry on mining or other operations under the said lease

*inany way other than as prescribed under these rules.

Lo S
3
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13. Unless specifically exempted by the state Government lessee/lessees shall

«-provide and at all times keep at or near the pit head or each of the pit heads at
~which the said minerals shall be brought to bank a properly constructed and

efficient weighing machine and shall weigh or cause to be weighed thereon all
the said minerals from time to time brought to bank, 'sold, exported , and
converted and also the converted produces and shall at the close of each day

““cause the ‘total welghts, ‘ascertained by such means of the said minerals,

products raised, sold, exported and converted during'the previous twenty-four
hours to be entered in the aforesaid books of accounts. The lessee/lessees shall
permit the state Government at all times during the said term to employ any
person or persons to be present at the weighing of the said minerals as
aforesaid and to keep accounts thereof and to check the accounts kept by the

- lessee/lessees. The lessee/lessees shall give 15 days previous notice in writing

to the State Government/District Forest Officer or Divisional Forest Officer or

. the District Magistrate & Collecter. of the district of every such meaéuri_ng or

weighing in order that same officer on his behalf may be present the;e at.

13 The lessee/lessees shall allow any person or person ‘appointed in that
"_'behalf by the State government at any time or times during the said
" term to examine and test every weighing machi..e to be provided and

képt as aforesaid and the weights used therewith in order to ascertain
whether the same respectwely are correct and in good repair and order
and if hpon any ‘such’ examination or' testing, any such weighing
‘machinery or weights shall'be found incorrect or out of repair or order
the State Government may require that the same be adjusted, repaired
and put in order by' and at the expense of the lessee/lessees and if such
requisition be not complied with within fourteen days after the same
shall have been made, the State Government may cause such weighing
machme or weig]'lts to be adjusted repalred and put in order and the
expense of so doing shall be paid by the lessee/lessees to the State
Government on demand and if upon any such examination or testing
as aforesaid any error shall be discovered in any weighing machine or
weights to
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14. the prejudice of the State Government such error shall be regarded as
having existed for three calendar months previous to the discovery
thereof or from the last occasion of so examining and testing the same
weighing machine and weights in case such occasion shall be within
such period of three months and the said rent and royalty shall be paid
and accounted for accordmgly '

15. The lesseeflessecs shall makc and pay reasonable satisfaction and
compensation for all damage, injury or disturbance of persons or property
which may be done by or on the part of lessee/lessees in exercise of the
liberties and powers granted by these presents and shall at all times save
harmless and keep md;mmﬁed the State Govemment from and against all
suits, claims and demands which may be brought or made by any person or
persons in respect of any such damage, injury or disturbance. |

16. The lessee/lessees will exercise the liberties and powers hereby
granted in such a manner as to offer no unnecessary or reasonably
avoidable obstruction or interruption to the development and working
within the said lands of any mineral not included in this lease and shall
at all times afford to the Central and State Government and to the
holder of quarry leases in respect of any such minerals or any minerals
within any land adjacent to the said alludes as the case may be
reasonable means of access and safe and convenient passage upon and
across. the said lands to such minerals for the purpose of getting,
working, deveiopmg and carrying away the same provided that the
lessee/lessees shall receive reasonable compensation for any damage
or injury whicli hef_thg:y may sustain by reason .r in consequence of
the use of sucﬁ pagsage tl)y‘sy'ch I_e_s".rsees'.

17.(1) The lessee/lessees shall not, without the previous consent in writing of
the Principal Chief Conservator of Forests or Chief Conservator of Fo:ests.
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a. assign, sublet, mortgage or in any other manner transfer the quarry
lease, or any right, little or interest thereon; or '

b. enter into or. make any arrangement, contract. or understanding -

whereby the lessee/lessees will or may be directly or indirectly
financed to a substantial extent by or under which the lessee’s

operations or undertakings will or may substantially be controlled by .

any person or body of persons other than the lessee/lessees.

PROVIDED THAT the Principal Chief Conservator of Forests or the Chief
Conservator of Forests shall not give its written consent unless —

a." The lessee has furnished an affidavit along with his application for b

transfer of the quarry lease specifying therein the amount that he
has already taken or proposes to take as consideration from the
transferee. ! b

b. The transfer of the quarry lease is to bc made to a person or body
directly undertakmg mining operations. .

(2) The lessee/lessees shall make available to the transferee the original or
certified copies of all plans of abandoned workings in the area and in a belt 65
mts. wide surrounding it.

(3) The Principal Chief Conservator of Forests or the Chief Conservator of
Forests may by order in writing, determine the lease at any time if the
lessee/lessees has/have in the opinion of the Principal Chief Conservator of
Forests or Chief Conscrvator of Forest commltted a breach of any of the
above provisions. g i ¥

PROVIDED that no such order slhall be made without giving the .

lessee/lessees a reasonable opportunity of stating his/their case.
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18 The lease shall not be controlled and the lessee/lessees shall not allow
themselves to be oontrolled by any trust, synd:cate Corpnratmn Firm or
person except with the written consent of the state Government. The
lessee/lessees shall not enter into make any arrangement compact or
understanding whereby the lessee/lessees will or may be directly or

indirectly financed by or under which the lessee/lessees operations or .
-undertakings will or may be carried on directly or indirectly by or for the

benefit of or subject to the control of any Trust, s,sidicate, Corporation,
Firm. or person unless with the written sanction given prior to such
arrangement, compact or understanding being entered into or made of the
State Government and any or every such arrangement compact or
understanding as aforesaid. (enter into or made with such sauction as
aforesaid) shall only be entered into or made and shall always be subject to
an express condition binding upon the other party or:parties thereto on the
occasion of a State of Emergency of which the President of India in his
discretion shall be the sole judge it shall be terminable if so required in
writing by the state Government and shall in the event of any such
requisition being made be forthwith thereaﬁer determmed by the
lessee/ Iessees accordmgly

19. Whenever the security deposit of Rs.10,000.00 or any part thereof or
any further sum thereafter deposited with the State Government in
replenishment thereof shall be forfeited or supplied by the State
Government pursuant to the power hereafter declared in that behalf, the
lessee/lessees shall deposit with the State Government such further sum as
may be sufficient with the un-appropriate part thereof to being the amount
in depbsit with the state Government up to the sum of Rs.10,000.00 '
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" 20.The lessee/lessees shall at the expiration or sooner determination of the
said or any renewal thereof, deliver up to the State Government all mine,
pits, shafts, inclines, drifts, levels, waterways and éirways and other works
now existing or hereinafter to be sunk or made on ui under the said lands
except such as ‘have been' abandoned with the sanction of the State
Government and in any ordinary and fair course of working all engines,
machinery, plant, buildings, structures, other works and conveniences
which at the commencement of the said term were upon or under the said
lands and all such machinery set up by the lessee/lessees below ground

which cannot be removed without causing injury to the Mines or works"

under the forest lands (except such of the same as may with the sanction if

~the . State Government have become disused) and all buildings and
structures of bricks or stone erected by the lessee/lessees above ground
level in good repair, order and condition and fit in all respects for further
working of the said mines and the said mineral. :

21. (a) The State Government shall, from time to time and at all times during’
‘ the said term have the right (to be exercised by notice in writing to the

lessee/lessees) of pre-emption of the said minerals and all products thereof
lying in or upon the said lands hereby demised or elsewhere under the control
of the lessee/lessees and the lessee/lessees shall with all possible expedition
deliver all minerals or products or minerals purchased by the State
Government under the power conferred by this provision the quantities at the
time in the manner and at the place specified in the notice exercising the said
right" 5 16 e.T U e RER

(b). - Should the right of pre-emption conferred by this present provision be
exercised and vessel or vehicle chartered to carry the minerals or products

thereof procured on: behalf of the StateGovernment or the Central .

Government be detained on demurrage at’ the port of place of loading the
lessee/lessees shall pay the amount due for demurrage according to the terms
of the charter party of such vessel or vehicle unless the State Government
shall be satisfied that the delay is due to cause beyond the control of the
lessee/lessees. '
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(c). The price to be paid for all minerals or products of minerals taken in pre-
. emption by the State Government in exercise of the right hereby conferred
.. shall be the fair market price prevailing at the time of pre-emption provided
_that in order to assist in arriving at the said market price thes lessee/lessees
shall, if so required, furnish to the State Government for the confidential
_information, particulars of the quantities, descriptions and prices of the said
. mineral or products thereof sold to other customers and of charters entered
..., inta for weight for carriage of the same and.shall produce to such officer or
officers as may be directed by the State Government original or authenticated
copies of contracts and charter parties entered into for the sale of freightage of
_such minerals or products.

; (d). ; Iﬁ_the event of the existence of a State or war or emergency ( of which

existence the President of India shall be the sole judge and a notification to
‘this effect in the Gazette ‘of 'India shall be conclusive proof), ‘the State
Government, shall from time to time and all times during the said term have
the right ( to be exercised by a notice in writing to the lessee/lessees)
forthwith take possession and control of the plant, machinery and premises of
the lessee/lessees on or in connection with the said lands or operations under
this lease and during such possession or control the lessee/lessees shall
conform to and obey all directions given by or on behalf of the State.
 Government regarding the use or employment of such works, plants, premises
and minerals provided that fair compensation which shall be determined in
default of agi‘eement by the State Government, shall be paid to the
lessee/lessees for all loss or damage sustained by him/them by reason or in
consequence of the exercise of the power conferred by this clause and
“"PROVIDED ALSO that exercise of such powers shall not deterntine the said
term “hereby granted or" effect the ‘terms and provisions of these presents
further than may be necessary to give effect to the provtsnons of this clause.

Emplqyinqnt 22, The lcsse@{ lcssees shall not employ, in connectlon with the mining
of Foreign.  operations, any person who is not an Indian national exccpt w:th the previous
national, | approval of the State Government.
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Recovery of 23.  If any of the works or matters which in accordance with the covenants
cxpenses in that behalf hereinbefore contained are to be carried or performed by the
mcurred by lessee/lessees be not so, carried out or performed within the time specified
the State in that behalf, the State Government may cause the same to be carried out or
Govt. performed and the lessec/lessees shall pay the State Government on

demand all expenses which shall be incurred in such carryving out or
performance of the same and the decision of the Staw Government as to
such expenses shall be final.

Furnishing of 24, The lessee/lessees shall furnish:
geological
data

a.  All geophysical data relating to mining fields or enginecring and
ground water surveys. such as anomaly maps. sections. plots, logging
collected by him/them, and if any during the course of mining operation to
the Director General, Geological Survey ol India ang the Principal Chief
Conservator of Forests . Tripura.

b. Al information pertaining to investigations of radio active minerals
collected by him/them during the course ol mining operations to the
Secretary, Deptt. of Atomic Energy. New Delhi, and 1o the Principal Chief
Conservator of Forests . Tripura.

Data or information referred to above shall be furnished every vear reckoned
from the date of commencement of the period of the mir g lease.

To store low 25. In the absence of ready market for low grade mineral. the lessee who
y

grade ore for is operating or has undertaken to set up beneficiation plants shall

beneticiation properly store such low grade ore for further beneficiation

¢
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26.. The lessee shall attain the undermentioned phased targets of

production and in the event of his default (except for cause bevond the
lessee’s control of which the lessor shall be the sole judge) and failure
to make up any deficit in production after beiny called upon to do so
within a specified time the Lessor shall be entitled to determine the
lease forthwith.

Production in tonnes

I) First year

2) 2™ year
PART - VIII
The covenants of the State Government
lLessee/lessce 1. The lessce/lessees paying the rents. water rates and royalties hereby

s 10 hold and
enjoy rights

quictly

reserved and observing and performing all the covenants and agreements
herein contained and on the part of the lessee/lessees to be observed and
perlormed shall and may quietly hold and enjoy the rights and promises
hereby demised for and during the terms hereby sranted without any
unlawful interruption from or the State Government or any person
rightfully claiming under it.

{




Requisition
on of land of
third parties
and
compensatio
n thereof.

To renew
quarry lease
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2. If in accordance with the provision of clause 4 of Part-VII of this schedulc

the lessee/lessees shall offer to pay the occupier of the surface of any part
of the said lands compensation for any damage on injury which may arise
rom the proposed operations of the lessee/lessees and the said occupicr
shall refuse his consent to the exercise of the right and power reserved to
the State Government and demised to the lessee/lessees by these presents
and the lessce/lessees shall report the matter to the State Government and
shall deposit with it the amount offered as compensation and if the
Central/State Government are satisfied that the amount of compensation
offered is fair and reasonable or if it is not so satislied and the
lessee/lessees shall have deposited with it such further amount as the State
and Central Government shall consider fair and rcasonable to the State
Government shall order the occupier to allow the lessee/lessees to enter
the land to carry out such operations as may be necessary for the purpose
of this lease. In assessing the amount of such compensation. the State
Government shall be guided by the Principles of the land Acquisition Act.

3. The quarry lease shall be rencwable for three periods cach not exceeding
the period specified in the original lcase maximum to twenty vears:

Provided that the Principal Chief Conservator of Forests or the Chicl

Conservator of Forests may for reasons to be recorded in writing reduce the
area applied for, or refuse to grant such renewal or renewals.

IT the lessee/lessees be desirous of taking a renewed lease of the premises
hereby demised or of any part of parts of them tor ‘. rther term from the
expiration of the term hereby granted and is. otherwise eligible. he/they shall
prior to the expiration of last mentioned term given to the State Government
three calendar months previous notice in writing and shall pay the rents. rates
and royalties hereby reserved and shall observe and perform the several
covenants and agreements herein contained and the part of the lessee/lessees
to be observed and performed up to the expiration of the term hereby granted.
I'he State Government on receipt of application for renewal shadl consider it

in accordance with.rule 28 of the said rules and shall pass orders as it deems:

" C'Ih RW‘
0%
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Liberty to
determine
the lease.
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fit. If rcnewal is granted, the State Government will at the dispense of the
lessee/lessees and upon his executing and delivering to the state Government.
if required. a counterpart thercof execute and deliver to the lessev essees a

_renewed lease of the said premises or part thereof for the further term of five

vears at such rents. rates and royalties and on such terms and subject to such
covenants and agreements, including this present covenant 1o renew as shall
be in accordance with the Tripura Minor Mincral Concession Rules. 2013
applicable 1o .......... ( name of mineral) on the day next following the
expiration of the term hereby granted.

4. (A) The lessce/lessees may at any time determine this Ic:w;.b} £iving nol
less than six calendar months notice in writing to the State Govemment or
to such officer or authority as the State Government may specify in this
behalf and upon the expiration of such notice provided that the
lessee/lessees shall upon such expiration render and pay all rents. water
rates, royalties, compensation for damages and other moneys which may
then be due and payable under these presents to lessor or any other person
or persons and shall deliver these presents to the State Government then
this lease and the said term and the libertics. power and privileges hereby
granted shall absolutely ccase and determine but without prejudice to any
right or remedy of the lessor in respect of any breach or any of the
covenants or agreements contained in these presents.

() The Principal Chief Conservator of Forests or the Chiel’ Conservator of
Forests may on an application made by the lessee permit him to surrender onc
or more mineral from his lease which is for a group of minerals on the ground
that deposits of that mineral have since exhausted or depleted to such an
extent that it is no longer possible to work the mineral economically subject 10
the condition that the lessee-

i. Makes an application for such surrender of mineral at least six months
befqrc the intended date of surrender, and
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ii. Gives an undertaking that he will not cause any hindrance in the working of
dwmuﬁalsomnmdemdbyanynﬂlcrpetson who is subsequently granted a
i mmmgleasefnrﬂlatmuml. o]

Refyndof , 5 On,alq#ldateasdneSlaleGovannmt may elecl within 12 calendar

security / months afier the determination of this lease or of any renewal thereof, the \/

~deposits, . . amount of the security deposit paid in_ respect oi this lease and then

remaining in deposit with the State Government and not required to be
applied to any of the purpose mentioned in this lease shall be refunded to
. the lessee/lessees. No interest shall earn on the security deposit.

jiil.'.. .; * q .,- PART l.x
GENERALPROVIS[ON -

Obstructions 1. In case the lﬁsqd_iessees or his/their transferee/assignee does/do not
to inspection.  allow entry for ihspeclion by the officers authorized Ly the Central or State
Governiment under clause (i), (j) or (1) of sub rule (1) rule 16 of said Rules,

~the' State Government shall give motice in writing to the lessee/lessees

1 -requiring him/them 1o show cause within such time as may be specified in

© ) the notice why the lease should not be determined and his/their security

f-.-’dqaosit forfeited, and if the lessee/lessees fails/fail to show cause within the

ivaforesaid time to''the satisfaction of the State Government the State
Gmmmelumaydetennmethelmseand forfeltﬂrewholeorpartofthe

mmtydeposn.
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‘Force
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/

2. If the lessee/lessees or his/their. transferee or assignee makes/make any
default in payment of rent or water rate or royalty as required by Section
27 of the rule or commits a tn'énch of any of the conditions and covenants
other than those referred to in covenant (1) above the State Government

shall give notice fo the [éssee/lessees requlrmg him/them to pay the rent,

water rate, foyalty or remedy the breich, as the cas: may be, within sixty

~days from the date of i'ét:eip‘t of the notice and if the rent, water rate and

royalty are not paid or the breach is hotrernedled within such period, the

‘State Government - may Without prejudice to any proceedimgs that may be

- -taken against him/them, detétriine the lease and forfeit the whoie or part
of the security deposit. - :

3. In cases of repeated breach of covenants and agreements by the
lessee/lessees for which notice has been given by the State Government in
accordance with clause (1) and (2) aforementioned on earlier occasion, the
State Government without g‘iving any further notice, may impose such penalty
not exceeding twice the amount of the annual dead renhpec:f ed in clause 2,
Part V e —

5. Failure on' the part of the lessee/lessees to
o+ fulfill ‘any of the terms and conditiois of this
lease: shall not give the Central or - State
- -Government - 'any” claim against the
lesse¢/lessees or be deemed a breach of this
" lease, in so far as such failure is considered by
the said Government to arise from force
Majeure, and if through ‘Force Majeure’ the
fulfilment by the lessee/lessees of any of the
" terms and conditions of this lease be delayed,
the period of such delay shall be added to the
period fixed by this lease. In this clause of
expression ‘Force Majeure’ means Act of
God, War, insurrection, riot, civil commotion,
strike, earth Quaké, tide, storm, tidal wave,
flood, lightning explosion, fire, earthquake
and any other happening which the
lessee/lessees could not reasonably prevent or
control.
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5. The lessee/lessees haying ﬁrst paid and discharged rents, rates and royalties
payable by virtue of these presents may at the expiration or sooner
determination of the said term or within six calendar month is thereafter
(unless the lease shall be determined under clause 1 and 2 of this Part and in
that case at any time not less than three calendar months not more than six
calendar months after such deiermination) take down and remove for his/their
own benefit all or any engines, machinery, plant, buildings, structures,
tramways, railways, and other works, erections, and conveniences which may
have been erected, set up, or'placed by the lessee/lessees in or upon the said
lands and which the lessee/lessees is/are not bound to deliver to the State
Government under clause 20 part VII of ;h:is schedule and which the State

‘Government shall not desire to purchase.

6. If the end of six calendar months after the expiration or sooner
determination of the said term under the provision contained in Clause 3
of Part VII of this schedile become effective then shall remain in or upon
‘the said “land - any: engines, machinery, plant, buildings, structures,
tramways, railways and other work erections, and conveniences or omer
property which are not required by the lessee/lessees in connection with
operations in any other lands held by him/them under prospecting license
'or mining lease, the same shall if not removed by the lessee/lessees within
one calendar month after notice in writing requiring their removal has
been given to the lessee/lessees by the State Government be deemed to
become the property of the State Government and .2y be sold or disposed
of such manner as the State Government shall deem fit without liability to
pay any compensation or to account to the lessee/lessees in respect
thereof. \

7. Every notice by these present required to be given to the lessee/lessees
shall be given in writing to such person resident on the said lands as the
lessee/lessees may appoint for the purpose of receiving such notices and if
there shall have been no such appointment then every such notice shall be
sent to the lessee/lessees at the address recorded in the lease or at such
other address in India as the lessee/lessees may, from time to time, in

Kt
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8.

10.

1.

writing to the State Government designate for the receipt of notices and
every such service shall be deemed to be proper and valid service upon the
lessee/lessees and shall not questioned or challenged by him.

Ifrin any event the order of the Principal Chief Conservator of Forests or

‘the Chief Conservator of Forests or the State Government are revised or

reviewed in pursudnce: or proceedings under Chapter IV of the Tripura
Minor Mineral Concession Rules; 2014, the lessee/lessees shall not be
entitfled to compensation for any loss sustained by the lessee/lessees in

exercise of the powers and privileges conferred upon him/them by these

presents. 2 ha

The lease is executed at ......... (name of the cify) in the State of
Tripura and subject to the provision of Article 226 of the Constitution of
India, it is hereby agreed upon by the lessee and the Lessor that in the
event of any dispute in relation of the area of lease, the dues realizable
under the lease and in respect of all matters touching the relationship of
the lessee and the Lessor the suits (or appeals) shall be filed in the civil
courts (at -—name of the city) and it is hereby expressly agreed that neither
party shall be competent to file a suit or bring any action or file any
petition at any place other than the courts named abeve at .......

For the purpose of ls'tzu;ni:; duty the anticipated royalty from the demised
lands is Rs.......... _per year IN WITNESS WHEREOF these presents
have been executed in the manner hereunder appearing the day and year
first above ;
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written.
Signed by......... Sighed B usssinn
Forand on behalf of the For and on behg]f... "
Governor of Tripura in Presénce of " inthe presence of .... 5
. | - I Tt
w A ' g 2.

FORM - ‘G
MODEL FORM OF TRANSFER OF MINING LEASE

When the transferor is an individual:-

THIS INDENTURE rﬁ_ade this day of 20 and (name of
the person with address and occupation) hereinafter referred to as the “transferor” which
expression shall where the context so admits be deemed to include his heirs, executors,
administrator’s representatives and permitted assigns

1. When the transferér is an individual:-

; (name of the person
with address and occupation) (hereinafter referred to as the “transferor” which express:on
shall where the context so admits be deemed to include his heirs, executois,
administrators, representatives and permitted assigns).
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2. When the transferors are more than one individual:-

. (name of the’
person with address and occupation) and i

(name
of the person with address and occupation) (hereinafter referred to as the “Transferor”
which expression shall where the context so admits be deemed to include their respeciive
heirs, executors, administrators, representatives and their permitted assigns).

3. When the transferor is a registered firm:-

(name of the person
with address of all the partners) all carrying on business in partnership under the firm '
name and style of : :

(name of the
firm) registered under the Indian Partnership Act, 1932 and having their registered office
at '(herein'aﬂer referred to as “Transferor” which

expression where the context so admits be deemed to include all the said partners, their
respective heirs, executors, legal representatives and permitted assigns).

“

4. When the transferor is registered company:-

(name of the

company) a company registered under

— ; | (Act under which
incorporated) and having its registered office at

90
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(address) (hereinafter referred to as the
“Transferor” which expression shall where the context so admits be deemed to include its
* successors and permitted assigns). *

OF THE FIRST PART: AND

1. When the transferee is an individual:-

= - (name of the person
with address and occupation) (hereinafter referred to as the “Transferee” which
expression shall where the context so admits be deemed to include his he:rs executors,
administrators, representatives and permltted assigns).

2. When the transferees are more than one individual:

name of the person with address and occupation) and

: (name of the
person with address and occupatlon) (heremaﬁer referred to as the “Transferee”, which
expression shall where the context so admits be deemed to include théir respective heirs,
executors, admin.istrators, representatives and their permitted assigns).

3. When the transferee is a registered firm:-

(name and address of all
the partners) all carrying on business in partnership under the firm name and style of
(name of the firm) registered under the lndlan
Partnership Act, 1932 and having their reglstered office at

91

e S o R S



Tripura Gazette, Extraordinary Issue, September 22, 2014 A. D. it _ » “_670
; . /

(hereinafter referred to as the JTransferee”
which expression shall where the context so admits be deemed to include all the said
partners, their respective heirs, executors, legal representatives and permitted assigns)

" 4. When the transferee is registered company:—'

(name of the company) - -
registered under (Act under which incorporated) and having its registered office at

: (address)(hereinafter referred

to as the “Transferee” which expression shall where the context so admits be deemed to

include its successors and permitted assigns).

OF THE SECOND PART: AND

The Governor of Tripura (hereinafter referred to as the “State Government” which
expression shall where the context so admits be deemed to include the s«'.cessors and
assigns) OF THE THIRD PART. '

_' WHEREAS BY virtue of an indenture of lease dated the
and registered as No. on (Idate)
at . (office and place)(hereinafter referred to as lease) the original
whereof is attached hereto entered into between the State Government (therein called the
Lessor) and the transferor (therein called the lessee), the:transferor is entitled to search
for, win and work the mines and minerals in respect of (name of the
minor mineral/minerals) in the lands described in the schedule theg:to -and also in
Schedule annexed hereto or the term and subject to the payment of the rents and royalties
and observance and performance of the lessee’s covenant and conditions in the said deed
of lease reserved and contained inqi.ﬂ_i{_}g a covenant not to assign the lease or any
interest there under without the previdys sartction of the State Government.
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And whereas the transferor is now desirous of transferring and assigning the lease
to the transferee and the state Government has at the request of the transferor, granted
permission to the transferor vide order NO. dated to
such a transfer and assignment of the lease upon the condition of the transferee entering
into an agreement in and containing the terms and conditions hereinafter set forth.

NOW THIS DEE“D WITNESSETH AS FOLLOWS:-

1) (1) lq‘co_nsideration of Rs.500 paid by the transferee to the transferor, the receipt of
which the transferor hereby acknowledges, the transferor hereby conveys, assign: and
transfers up to the transferee all the rights and obligations under the said lease and to
hold the same unto the transferee w1th effect from : ~ for the an-
expired of the said lease. o

-2) (2) The transferee hereby agrees with the State Government that from and after the
transfer and assignment of the lease the transferee shall be bound by, and be liable to
perform, observe and conform and be subject to all the provisio:: and conditions
contained in the said lease in the same manner in all respects as if the lease had been

granted to the transferee as the lessee there under and he had originally executed it as’

such.

3) (3) It is further hereby agreed and declared by the lransferor the one part and
transferee of the other part that:- * ;

i The transferor and the transferee declare that they have ensured that the
mineral rights over the area for which the quarry lease is being transferred vest
in the State Government. ‘

ii.  The transferor hereby declares that he has not assigned subj'é&:t, mortgaged or
in any other manner transferred the quarry lease now being transferred and
that no other person or persons has any right, title or interest where under in
the present quarry lease being transferred.
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o

~ iii.  The transferor further declares that he has not entered into or made any
agreement, contract, or understanding whereby he had been or is being
directly or indirectly finance to a substantial extent by or under which the
transferor’s operation or understandings were or are being substantially.
controlled b)_('_';‘i_’ny person or body of persons other than the transferor.

iv.  The transferor further declares that he has furnished an affidavit along wiil; his
application for transfer of the present quarry lease specifying therein the
amount that he has _aiready taken/proposes to take as consideration from the
transferee. , . -

v. The transferee further declares that he is financially capable of and will
directly undertake mining operations.

vi.  The transferor has supplied to the transferee the original or certified copies of _
all plans of abandoned workings in area and in a belt of 50 meters wide
surrounding it. '

vii. * -The transferor has paid all the rents, royalties, and other dues towards
- Government tild this date, in respect of this lease.

IN WITNESS WHEREOF the parties hereto have signed on the date and year first above
written. _
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SCHEDULE -1

- Location and area of the lease:-
All that tract of lands situated at (description of area or areas)
in Mouza in Sub-Division in : Diét_rict

bearing cadastral Survey Nos. . containing, an area of or there
" about delineated on the plan hereto annexed and thereon colored -and

bounded as follows:- |

On the North by:

On the South by: . : F

On the East by: .

On the West by:

Signed by i 58 __forand on
bebalf of the State Government in the presence of S

oA
Signature of transferor in presence of ~ Signature of transferee in presence of —
witnesses —1. : - :
2.
2.
95

\ |
A PR
"“wmtznﬂ“"“'"h‘



FROM-H _
MONTHLY RETURN OF MINOR MINERAL/MINERALS RAISED

|
.[:

{See Rule 41(3)}

1) Name oft_hc lessee with address :

2) Location of the leasc hold

¥

"0 'V Y107 ‘ZZ 19quiaidas ‘onss] Areuipioenxy ‘onszen einduy

_ @) Village -
l, : ' ~ b) Mouza-

c) Sub-Division —

d) District - .
} 3) Area of the lease holds -

E . : :

:, i 4) Return for the month

T

ng;'_r_" ey
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Signature of the lessee or his authorized Agent/Manager with official seal

The monthly return is to be submitted by the 10™ day of each month for the month preceding it to the Director of In&uslrieg.&
Commerce, Government of Tripura.

N\

Area in hectares / Quty.(intonnes) / Value (in Rs)

Name of | Areaofthe | Opening | Mineral |Pits | Mineral dispatched during | Total dispatch | Closing stock at the .| Manday | Man
the lease hold | stockas | raised | month | the month | during the month | end of the month in | s Power
minor - | being onthe |during | value |Byrail By road tones) - | worked | employed -
mineral | worked (in | firstday | the f : :
hectares) | ofthe | month Qnty. |Val | Qnty | Valu | Qnty. | Value
month : ue |. e
1 2 3 4 S 6 7. |8 9. 10 11 12 13 14

L6

e 7Y Rt
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FORM -1

QUARTERLY ROYALTY STATEMENT

(To be submitted on or before 15™ July, 15* October, 15" January and 15® April for the preceding quarter)

1) Return for the quarter ending :

| 2). Name of thé lease with address :

3) Name of the Jease-hold with address :

4) Area of the lease-ﬁqld :

Total

0- - eI - i e
Nameof | - B s Total quantity of = | - Roysy pay el A 14e 1 : :Flote.l.rzg b
the minor-| 0w M e _Lprooykalon | e despatched/ | ' Rovili Balance | of mineral at
3 beginning of | during the ; R Amount i outstanding | the end of the | Remarks
Minerals . .| consumed during the | Rate per - | paid(Rs.) ¢
odiced the quarter(in | quarter (in A o) toties (Rs.) quarter (in
P tonncs) _t_onn_eg)_ b e ' (Rs.) tonnes)
. 2. 3. 4. 5. 6. 1. 8. 9. 10.
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FORM -1J
ANNUAL RETURN OF MINOR MINERALS RAISED, DESPATCHED, ROYALTY PAID, MANPOWER EMPLOYED,
ETC.
(To be suhmitied by 20" day of April of each year for the proceeding financial year)

Annual return for the year : -
Name of the lease with address: ‘ E.

=

Name of the lease-hold with address: : g

" | Name of | Area the | Opening stock g Closing Manpower ' ® B

the lease | Areaunder | on the first : Dispatch/ | Stockatthe | employed No. of . ?,

N . e e _ : , _ Royalty S

.1 Minor | hold (in | operation(in | day ofthe | Production | - end of the i days &=
1 . Minerals | hectares | hectares) year(in consumption | year(in i Male | Female 'workgd =
\ worked ) tonnes) : _ tonnes) | ! 8
1 , . ' : &
i} 2 3 4 § ¢ o 6 7 § g | 1 | %1% E
S

_ : i £ ; g

Mk Average employment Accidents Dead Remt | Surface | Capital Cost of ' e

wiarked s id (Rs) Rentpaid | invested other Remarks = =

~ Male | Female | Total | Major | Fatal’ Lo : (Rs.) (Rs.) inputs(Rs.) : -:

et 2 ' : S

12 b g 14 15 6 17 I8 9 20 21 22 §

; Signatufc of lessee or his authorized
= =N Agent/Manager
k=
] v




P —— = s T R il
i i L L | . S e e SR IS & P

Tripura Gazette, Extraordinary Issue, September 22, 2014 A. D. *

FORM - K g
NOTICE OF OPENING, CLOSING, OR CHANGE, ETC
(Sub-Rule (2) of Rule 16)
' | 3 . Date
To & ' v -

The PRINCIPAL CHIEF CONSERVATOR OF FORESTS, Tripura
Agartala — 799 006 : -

The District Magistrate & Collector,

I have to fumish the folloi\}ing' particulars  in  respect ' of
(Name  of = mine/lease-hold) belonging ~ to -
(Name of lessee/owner).

1. *In case of a new mine :-

Village_ Mouza__ ___SubDivision A Po
st Office ___Police Station.  District -
Location with respect to major road or railway station
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2. *In case of change of name of mine :-

Old name of mine

Date of change. ' N ' :

New name of Mine'

3. *Name and postal address.of :-

'

a) Lessee/Owner : , . Vs T o 1 T .

b) Authorized aéent, ifany :
: c)' M_anager; if any :

*(d) In case of change, date of change:

4. (a) Name and qualification of Man
appointed. ;

(b) Date of appointmentftehniﬁa:tion of appointment:

5. Date on which it is intended to:

Open/re-open/abandon/discontinue the n;ine.

ager whese appointment is. terminated/who is :




.,
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6. Actual date of opening /re-opening/abandonment/discontinuance of the mine:-

7. Name of the mineral/minerals to be worked:

8 (a) Maximum depth of open cast excavation measured from its highest to its lowest
point: ; ; e '

.(_b) Date.when depth ﬁrst reached Six meters:
9. Number of person employed in the .tﬁine:'
10 (a) Date when explosive were used first:

(b) Amount and type of explosives used in connection with mining operations:
“ Yours faithfully,

Signature with Official seal of Lessee/Agent/Manager

10
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FORM -L

(See Rule 29)

FROM OF PERMIT FOR MINOR MINERALS TO BE ISSUED. -

UNDER THE TRIPURA MINOR MINERAL CONCESSION RUL.ES,: 2014

Permit No..

]

ity |

of 20-- a
Date' of issue
Name and address of the permit holder o
' 1§ £
& P i
Name. oy Date of Nan'.le ; urpos . Quar?tlty i Total
locality : description | for which minor -| Rateof
. - expiry of ! L10 S, o iof . amount
village, plot b of minor | itwillbe | mineralto | royalty aid
No. etc.’ = mineral | used be removed b d
I 2. il it 6. 7.
Competent Authority
|

Seal
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®

Conditions

1) Minor mineral shall have to be removed within the prescribed time limit.

2)  Quarrying is not allowed beyond the depth of 3 metres (10 ft) from the surface,
permit holders shall have to obtain the approval of the competent authority for
digging below three metres from the surface.

3)  Compensation, if any shall have to be paid for damage to the land covered by the

© permit.

4)  Felling of trees is not allowed without prior permission of the Competent Authority.

5)  Surface operation shall not be done on any'public prohibited and restricted place.

6) Every type of accident shall be reported to the Competent Authority ilﬁmédiately.

7)  The party shall be liable to indemnify the claims of the third panies-. State
Government shall not be responsible for such claims in any way.

. 8)  The minerals left after cancellation of the permit shall be forfeited to Government
and the same shall be deemed to be Government property.

9) No excess quantity of minerals beyond this permit shall be removed without
obtaining prior permit; otherwise the permit holder shall be liable for action under
Rule of the Tripura Minor Mineral Concession Rules, 2014. :

10) Proper account for the extraction and removal shall be maintained in the prescribed
form and a monthly return shall be submitted within the month following.

11) Pacca Challans in the prescribed from shall have to be issued for the minerals to be

dispatched or sold from the area.
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qy
: M
. 4 q\ /
12)  No violation of conditions laid down by SEIAA/ SLEAC of Tripura State Pollution .
- Control Board and other Environmental Rules as applicable.

. 13) Any other condition as stipulated from time to time.

Breach of any of the condition noted above, is liable for cancellation of the permit,

forfeiture of the minerals e:'ctraptéd.ahd such other action as may be deemed necessary.

MIo |
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 FoRM-M
= (See qug 30) :
FORM OF APELIGATION FOR MINING PLRMIT

To

Sir,. X :

I/We fe}queqt thaf'i:i ;nihing permif under the Tripura Minor Minerals Concession
Rules 2014 be gmnted to me/us. '

A sum of rupees two thousand being the fee in respect of t'~ s applrcatlon lS ~

deposited (copy of Challans in ori gmal enclosed)
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The following particulars are enclosed:
i. Clearance Certificate of payment of mining dues.

ii.  Written consent of the land owner from which minor mineral is to be extracted
if the land from which minor mlnerals is to be extracted are private lands.

iii. Mineral which the appllcant mtends to mine.
iv. The details of the lands from which the mineral is to be quarried.

v. Quantity of minor mineral to be extracted.

~ vi. Period during which the extraction of the minor mineral shall be completed.

vii. NOC from SEIAA/SLEAC

—

I/We do hereby declare that the particulars furnished above are correct am/are ready to
furnish any other details as may be required by you. I/We do hereby further declare that
I/We shall adhere to the terms and conditions as indicated inthe Rules and any other

condition imposed by the Competent Authorlty
Applicants’ name and address:

Yours fa‘ithfully,

Signature of the Applicant
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FQRM‘--"—:'.‘@!.;;;!;,
APPLICATION FORREVISION .+
af " TUEL IS T 0 r, '"{Rﬁlﬁw—rss} ar e o S T et

v el of ot sl 1oninn faddv Tl S it
(T o be subm itted in duphcate)
bisvor a3 akiveani neoilogs st duidw ltee!
‘ii.- i i i inoA bizsi = i i
To .
' - 90 Hy 4
= M. 4 =
2 FEg < il &
1
IAZ ¢
Y JalittG JOTRL s ool sifrial el sty oo h
Sir, :
.J\i voy o bonupsy ad v

-----

]

1) Ngmc and address '_c_)fmdmdual(s) B .‘-‘_u'-.'-uﬁne-.t-‘-lm_:--._--L;r,. 9. odd yd bueowpai,

Firm or company apbly’ing for tevision, it vsder the Taigma N
2) Profession ofzi';iplicanf : i p & b b - ST,

3) No. and date of order of the Principal Chief Conservator of Forests/ Authorized
‘Officer Trlpura agamst Which the revlslgn application, has been filed.

4) Mineral or mlnerals for which the
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Revision application is filed
5) Details of the area in respect of which the

Revision application is filed.

Ui

District Sub-Division Block . Mouza Village

Plot No.

Area

6) Whether application fee of Rs. 1_00)— has been :
Df_spositéd in the Government Treasury? If so,

Treasury re_ccipt' in original should be attached.

7) Whether tﬁe revisie'nj application has been ﬁ led:

4 within t;voi'mont'hs'oftfﬁc date of communication
of the ordér passed b.y- the Authorized Officer?
If not, the reasons for not presenting it wighin:

the prescribed limit may be stated.
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8) Name and complete address of the party/partics impleaded:

9) Number of copies of petition added: s =
10) Gréund for revision. . _ :
Yours faithfully, .

Signature and designation of the applicant.
Place iy : e 4 i |

Date -




No.

FORM -0
(See Rule 41)

FORM OF CHALLAN FOR TRANSPORT OF MINOR MINERAL

Date

1. Name and address of the lessee/permit holder:
2. Details of the quarry lessee permits:

3. Name of Minor Miperal:

4. Name and acidress of the personslcontmctbrs:
5. To whom material has been sold and supplied..
6. Quantity :

7. Truck No./RR No J.Carrier No:

- 8. Name and address of the driver in case the Minor Mineral is to be
transported by road:

9. Place of delivery of materials :

10. Date and time of despatched :

Signature of the lessee/permit-holder.

Seal of Competent Officer.

Printed at the Tripura Government Press, Agartala.




